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(Interruptions)
[TeE DeEpury CHAIRMAN ipn the Chair]

THE DEPUTY CHAIRMAN: Mr,
Rajmarain, please take your seat.

Y TRAATTAX : AEY | AL JqC N

THE DEPUTY CHAIRMAN: You
take your geat or withdraw from the
House. You will withdraw from the
House if you do not take your seat.

SHRI RAJNARAIN: No, never, 1
will not withdraw from the House.
Let the Marshall come. I will never
withdraw from the House,

SEVERAL HON. MEMBERS: Obey
the Chalr.

THE DEPUTY CHAIRMAN: Take
your seat. T request you to take your
seat.

SHRI RAJNARAIN:
to hear me first.

I request you

THE DEPUTY CHAIRMAN: I can-
not hear you any further after what
the Chairman has said.

ft qRATTEY : § A Y feuge
FTE fF o 5@ awn § ot ot
T AT OHIRW FL ..

THE DEPUTY CHAIRMAN: Please
take your seat or withdraw. From
now on nothing should be taken down
of the proceedings,

(Shri Rajnarain continued to speak)

THE CENTRAL INDUSTRIAL SECU-
RITY FORCE BILL, 1966—contd.

THE DEPUTY CHAIRMAN: Now
we pass on to the next item on the
Order Paper, i.e. further consideration
of the Central Industrial Security
Force Bill, Mr. Rajnarain was speak-
ing yesterday and he will now con-
tinue his speech,

|
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i AAAIE@N (I F_/W) ¢
oy, & age & =9 ¥ 9w A
BT ST & gEdTig dEel § AT
Frgan § % ag st fadas ggr ox a=ga
g & ag fagww wea: amn fagaw
& AR & =rgar § A ooy oft & fin
R 3§ faga® agi ax @M & A
& a1 gar fagus A fe ofrerws aml

© ¥ JEE TAT U F AT Al

qT 9T 1 W P fgEgEE qmEn
& & ar ow Qar fagas amT =nfgg
ey #1E @ qgr E WK e
A g5 F v § 5% 919 57 L FIT
N FAT TG QAR F AT HqEGT
1 & fadew Fow fw gAR afemmiee
A AN W, TR T § 9
faam g & T Fiedieuwm & AT q
F Y w1 e @R g &
e @@ & oY fafew arfemmre &7
g1 mafw ..,

SHRIMATI YASHODA REDDY

(Andhra Pradesh): On what is he
speaking, Madam?
THE DEPUTY CHAIRMAN: On

what are you speaking, Mr. Rajnarain?

st T : F W FT @TE
fydas qT 1| AT KAl ST FT qReS
T @ § g9 fagasw *7 gerd, ot
wg g fagas @ faast ag @K

TFT @- | (Interruptions.) T
av & xfez gar § fF Ja< i qwadt
g

st ez et (fagre) @ & o
ST 2T FET | ITET L8 & WEAT
ghr o

=t TrsrArEw A R E 6
qeT & gFqTfad ged@l & #UT 83T
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[+t TsmrTE)
wt femafag argm w@d F1 fadaw
28 TR ¥ Tz 00 7Y g1 FRg FUA
115y T wew %1 9 18 qenifae ge
T qeT § FI13 A FgT TV GO5AT FY,
a7 ITET FIZT WY FgA AT fgrmd &%
71T FrqaaQr aq1 faar qra, afqard
g1 fzar s i 3o e A v safam &
I 3w famy o9 @anw @y
gt AfEr fFaT sTa——ag 9eT #7
T 92eq 519 TF I Fg FL T
I a9 aF IaBT gad § AT qE
F1fed | Qar fadaw & [T G AR
At S gm @ew W o faad e
# e gfEa g oo T qar
fagas s @1 3w T &y gfawsr
ot 729, 3T T I AT AY T IR
I fF quwiee &, S ¥ €I §, Fe
=T T 9fF §=T F AR YT 3
3T ST FIET & AU T 7YY 9 FY
fgary & for ey 9 g2 f st & fay
ST qET ¥ F8 JART ATGT AT FZA BT .

yawmfa : 2fed, faor 9T A&

iﬁﬂ"%% IYou have to speak on the

Security Force Bill. Otherwise I will
call you to order.

st UwATTAn : gEIfET T € av
§ @t W E 1 Y AT, O o
I FTU WIAHE WA S ORY AT
RLEULE

“gremd waH AT faAAROREa
qAARAT A T T 7 17

s & fFaai 3T saraT F#71 asr
TE AN FqT, IAH @ WAl 9y,
SO a7 79N qAT 9T AT gEF AT
TSC 9T A1 FT | A GATL TG gHATH
¥ gr & 1 § ag wer WA g e
& g fadaw a2t 9 95 & 3g ©F

|
I
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T AANT g Helt AIHT T AT
qH § 31T =7 JIYT o 7w qwa fow
M FT T JANT LT/ T IAATAT
IJTEAT & S T AT qEY T GZF HTH
FAT AT FF, 5T www wfgay ax @
FY, qA qfeaTT 0z, aleasyl 93 A
FX, GF % 13 FT 9T AT H7T F7
a9 g faw 9T 1 g AU A AU
T ST, G ST, § AT GFTL 3397
qag7 T fF g 9t v o
drnfEr wig fas o1 31 30T araE ag
@FfEY wig fa a1 93 ¥ arqw
HIAAT A GV ST | F 74T & 710 g T
FTgaT g {6 I AIHAT g9 g1 AT|T Agy
2\ ATHAT a9 g g WA & Qe @
ag faga a1a1 s & 2 5w
Taas arg 9T |

“If the State is governed by the
principle of reason, misery and po-
verty are subjects of shame.”

W TS FFA ¥, q_AfG F 19T g ar
ATHAT A &IT | AT T Fg7 § foF w1
et Tow 77 et 7Aw § g, qfF
T &, a1 At FE A9aT W wWm, ag
qredt T @ o

“If the State is nof governed by
the principle of reason then riches
and honour are not the subjects of
shame.”

FAT AIANT HAl ST TAF] THHFX 3 |
o g faaaifedt e faer %7 s
FAT 2 7 H oo 31w & wwmrfad
weEdl & fTagT €T I HHT A
AT & T 3G | {IAAAT, TF TE0
TAF AR T 9% W A T g,
RE ATG AT T FET T THAT & | 47
ATHT AT 34T & 7 FAT a8 FTHIT
GE TSIV E, T GCHTLE ATSH HITGATL
A E 1 A7 qAMG ANEaT § a1 3% gfaw
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Fra arean g faa fad ag F1a7 q=ar
o1 T & | A 5 faer &1 wwag A
g ? g a1 T g WY RTAAT qE=q
AT TN & YA qAAY, T AR
& fam | Fte A8 T F w T fF—a
ATed ¥ WA ¥ fA99% § gg auan
SqT ag ST g ST T FT, AT 778
¥ Y foe w7 8T G, 399 faq & 53 X
Y5 geAT g At ag faw 3EY gy Any
g | TT TEd & qry ¥ FFAT =1eAT
g f wefy st A 8\ ag AT 9w faw
F qTH A TN A1 AT AEAT 0,
ST IR AT g1, SR g1, 9% famm
¥ fog & & 99 faw =Y wfea gom, 99
ZT ¥ ST ATHT GV FHIA ITAY JTHRS g0,
I AT TG FIF AT G R, Iq ATHT
¥ 9% W ..

st wgzaT A Fa (arw fasfom)
g 1 74 w3l f fafTee < arga om0
FATe § TH AT F1 aTH FLIT | AT
7g 7 § Zfera F & T Foge A
# HASHE qF T T8 AT F | faegw
arg feam ST AT & o

THE DEPUTY CHAIRMAN: Mr.
Rajnarain, you have taken about half
an hour.

A AT < F e T8 F QT
g

IqgArafy : 2g @1 S &, AUl wa
e i faee § 5o $T391 J1fed |

St IRFTTAW : F J7 T 37 foy
F G § qgT T2 |

SagAmwafa : agr, TE, @ war
T 3% g, 7 T fATe @ w1
) §

it TTHRATTAT : =T Fo THo ¥lo
AU A 1960 ¥ TF Uals fgar ar | g9%

[ 6 JUNE 1967 1 Security Force Bill, 1966 245

ATAITHHE 7oz <t 1 9fF 7% 1966
F AT9EE F fgama § 3 gaI¥ wqar &
feara & famar gt 1 Stefaar @97 &
FHATE T o7 W & daer ¥ freg
FEFNE F Frar fFar w g ¥ Wy
T wraer & gfte FT & | & Fgm |tz
g fr ag mifeq sate S &1 97 2 foy
3T A ol a2 fadt M fadt &1 Ay,
goarT HATy § | Wid 9978 99 ¥ A5y
AT RIT qTRA S ? STo W If2AT FY AT

g

sgadmfa : 91T #1 E gw @
dar =tfgr « That is a

separate issue. You come to
the Bill now.

SHRI RAJNARAIN: No. This is
not a separate issue. ECH oM Y

& omar &1 UF wwg &l

T T WA ATEA AT WX 3

HAATAT 6 00 T | I {77 73T H 1T

98 91 0% {797 S5 af ¥ | AT a%

qIE & 9T TAT A9 & Fa9 7

66 ®IF( ZFAT AT (T 957 9T Fae

46 AT FY AT |

SHRI BHUPESH GUPTA: (West
Bengal): Madam, we can continue
after lunch.

THE DEPUTY CHAIRMAN: Heis
finishing.

SHRI RAJNARAIN: No, no. I am
not finishing,

SHRI BHUPESH GUPTA: Let us
continue after lunch.

THE DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, please be reasonable.

SHRI BHUPESH GUPTA: We want
lunch adjournment,
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THE DEPUTY CHAIRMAN: Please.

SHRI BHUPESH GUPTA: Please
listen to us. It looks as if anything
- that we say makes no sense.

THE DEPUTY CHAIRMAN: We will
sit till 1.30 P. M.

SHRI BHUPESH GUPTA: Not for
this Bill. For any other Bill we would
have certainly sat but not for this Bill.
We do not agree with this Bill being
passed so hurriedly. Therefore we do
not see any reason why we should
forego our lunch,

(Interruptions)

Madam, I would request you to ad-
journ the House till half past two.

THE DEPUTY CHAIRMAN: No;
the House will sit till 1.30 P.M.

SHR1I BHUPESH GUPTA: Why,
Madam? Madam Deputy Chairman,
whenever you ask us to sit longer
have we not accommodated on the
guestion of time? You should iake
into consideration our viewpoint also.

THE DEPUTY CHAIRMAN: I want

Mr. Rajnarain to finish.

SHRI BHUPESH GUPTA: He will
finish after lunch.

THE DEPUTY CHAIRMAN: Let
him finish now. Why are you acting
like this? I do not understand this.

SHRI BHUPESH GUPTA: 1 do not
understand why you are not adjourn-
ing the House. I am starving.

THE DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, you don’t belong to
his party. You wil] get your time to
speak. Let him finish his speech.

SHRI BHUPESH GUPTA: He can
finish after the lunch.

THE DEPU’Z_[‘Y CHAIRMAN: No;
the House will sit till 1.30 P.M.

SHRI BHUPESH GUPTA: This isa
very wrong thing. I say whenever we

[ RAJYA SABHA ] Security Force Bill, 19662454

in the Opposition want to sit through
the lunch hour or up to 1:30 PM. I
hope this same standard will apply.
Remember it because I find you have
a majority in this House and you get
away with it whenever you want but
on our matter we do not get.

THE DEPUTY CHAIRMAN: Order,
orde_r. Mr. Rajnarain, please continue.

ot THAATTAN ¢ FTHT FOF H
AAAET &1 AT & |

Sqewafa © 3zi 97 wgA A
FEAAT A7 AAHT ATIET |

off TIHATUAYW © WOT YT F
frase 397 BT (AT & |

SHRI BHUPESH GUPTA: The
House will sit not only through the
lunch  hour but we shall continue
up to 7 o’clock,

Y TAHAATVRAW : 39 F1e (FT05 F7
FAT AT | |4 ATTH FIA AZT &1 Faar
F G TT THIT & 9 T T 79
FAT H1ZAT & % w0 A=a1e & 7197
% (o TR E 619 8, T 98 399 q9g’y
&7 faadifdl %, ot a9 dar #39 &
§ "7t St w1 aqeATAT AZATE 6 “dey
75 g, (O AT i v Heg An i
F G Z@T & 1 WA AT qF I AETE
Tag agr 7E & fagAr &1 M7 e
F =91 &1, f~a warg T @i garg
e CIETREMIESE R G
o wfawr F fgwraa 5 faw & am
FIAT FATEH HIX AMAFT FT FIA7 &
fa o &4 T 9T

AT, AT AT F FEAA
a@ @Y g & Al =7 97 g% & saan
FAAq F AT, STT e & fag wiw 7g
fadas ux arfaw & = ¥ g0 fFar ar
72T € 1 zafaq & o ¥ ar@™ Fgar
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gFzrfaasar Aamaaa £ 51
AT F ATMZT A4IF AT TF 79
fedas &1 & 77 G99 S0 & 77 ST
A3 fw ag 37 faar & sfedr fvg #7
T FIAT F1&d & | AT A7 7977
4 orfer wqe Jq F BT &
qAZY FT FUT) §FT qFT 9T @7 2
HIT A% TIT FIT FTAT F78 737 T
T 9T A9G F 479 7 A w00 0TS
AT fafqaa e uars g a7, famay
qfsz 218 F1° & F1 g oY | 71 &
FiEAT g % ag &7 @1 ufasre 2, 9z
FiT T AT T Wle 2 T omfem g1z
HTHAGU FT AT A 3 7 T § 7
qT @ 3T 939 H, 5 997 F7 7 147
SO\ AT FTZT AT K7 35037 747
WS A AT 0T WIT GqT LY
F1F fAUATATET ] 1 T8 37 YR
TEAT g (F AP F 7 w7 AmHa
A ¥ TS § A1 0F 98 TATE F F9y Ay
q1aT 7% ? & 7g 1 Fgar A08A7 8 O
TR 97§ T 7, 787 1 7A@ A7
fexfragta ™ fars1# 19 Fra<r
#, fgmau siaaiwiqan &1 sram
&, A8 7 MT G197 Afqe o AT 7
FIH AT (AT T AT & | T99T F w09
F 173 3% fagatfdy & fau gvwr
ag 7% 99 X Gr & AT S
s & & f9g g8 & 1 & wAmF
& AFR & (33T FE@T FTEar g
fF ag g7 fas & g1 7777 F7 v
FT G g M a8 faa7% TS AR &5
F TT4 F1 g7 F21 ¢ 1 g fadaw
UF T 5T & (% wiaea 7 &= oaey
i & fag samn #wfarr £ (&g
ararfaq g |

SHRI BHUPESH GUPTA: Have we
got the quorum?

THE DEPUTY CHAIRMAN:
have the quorum.

|

\
We\
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SHRI BHUPESH GUPTA. Let us
count because if they want to sit
through the lunch hour they should
not be sitting in the Central Hall.
They should come and sit here.

THE DEPUTY CHAIRMAN:
Bhupesh Gupta, we have got
quorum,

Mr.
the

St TATTAw : gz fagas AT
AITA & qFF7 AR AT FAIT I F
aafed fawm F1 gaaq & (g g7 &

IO AT (99 9F § | a4 LT TFAT
F fO1qT F ata fqgas ¢ 1 gy
qZA T ATAAE AT T2 TR Y0 qAF
g f& 210 iy nFar v v ¥
faxiaa galt * #radm@n, g § oA
FT AFTT @7 E1T, FF 7 &1 famer 2l
Z 5 ana A T 3T AT &
T AL F FT7 qg gooArw Arar g fv ag
79q AR FT FEIIAT F 3 8 )

SHRI BHUPESH GUPTA: Madam,
I invite your attention that it was the
Congress Members who said we sho-
uld sit through and their contribution
here is only nine whereas we are more
here although we wanted the recess

THE DEPUTY CHAIRMAN: What
you heed 1s only the quorum.

SHRI BHUPESH GUPTA: I know
that.

THE DEPUTY CHAIRMAN: Al
right; you continue, Mr. Rajnarain.

Y TATCAW ¢ qg WY e |
© f& w1 & aFa e aer A9z a1
e g o famer fagaw 2, ag
FIA W AR AT TTH AT FLRTAF
ag g UHAT #1 (wAfqa FT rew
fadas g | wiAdar, @raT a7 g fE
“garg” #1 9g fadaF 37 FL ATAT € |
oA AT ag B T31 FX &1 ¢ 99 axg
7 faef gfag arat o) 07 ® 9 7T
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[*t TrATTIe]
rqT B T FT AL AT 1R FAGT
fa g a2 A 2T TR T Ty
9 A% 9 9IF A1@ wq4ar A9 (Far
A JIF A AC ARG AT TAFZIT A
o FIT FTAT ATGT & A 39% S
W I I FIT AT IR 2 1 AT q
|/9AAT g % 1 gHT 1 FIOT AT
ATHRT &, TE TIY T&+ WA HTET AT
FT Ffear a1 F74T & 1 gAH A
FIE UF ABN & (F WS BT THIT
g fa7 % sfva g2 F1 paamy [y
¥ | T TT ARG R AMAT & AT T
wage? faewiz gmT (& o7 41 &
T TTRIAT T | ST HIT 375 TIVFTC
F 1T F A7 AT T WY (5T GIFW
FIT ITET AT AAM AT AFF HIFTX
ZE EF X AIAAT, A AT F A5 &
g9 &g F5al 3 |

qIa Ay, wiEaRdiar aswce q
FF FI BEARIT F7 GRT § WX
Tegge ® A1 3 AR # qfaw
g ag e @ A &0 e
FLAT g, TOFAT A0 T gfory 37 dagi—
&t & gt &1 fgaw A8 v
gV 8 1 H FHEIT & HE qG oA
gfem 517 390 fF 7 e, e
¥ a8 9a% 1adiEd, 23 afaaa olaa-
fady e & s faed| safay w1 freaqre
FT gAY § TT Hlo HTo Glo A F
AT agr #r gfem oz Afemz faega
gefqd <o & fr 3z Tnba v
& S w7 e Fregare € AL
SARI WY For & we=v o oy | g9 fod
¥ ww & wgar =rEar g & sy &
afem aifsd ¥ weew gl i v
GaT FTA HT UTH FE1T TR FIAW
FTRET & | 47F BT AE 1T &
TR | ¥z § s gfag w9 &
FIGH FT T g3 TSAT & AF@AT H1

|
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ZAT I A7 ST /T AL A7 AKX
F0F AT U3 WS AT F1A9 357 F7
aa AT A1 3A¥ IR F 7 AR
F

UIH ST MT Feg FT AT qaT
F7 TRl & g ATHT  UST HWIT Fex
F A9T F7 W AR § 5 @ mvan
gfow gftsr 7 9a1 FX ) SRl Fw
g @iFw  gWir @3l aw =W
avET @% fa¥ ggeeie sRE
48 YFIT ST HIT &g & qI8i4°
fanre A

L ¢
Eg

TAGAT §F ART ¥ UF wWar
Y FATETT ATTAT ST #T A qTE
FE@T § AT G A 1TCF TI7 AT IAHT
AT ZAT A1, IqET AT A AT 7
et @i=Ar =Jlgar § 1 oadFr &
%G AW ¥ TG TT FWT F T F@l
foe wehy WM wAT IRAET # g1
uF 1 fiF Ageagu Afa gy AW &
A AIFT A §T TFTH ATIAT ST,
IR TF T AL, UIF AR FEl
ZHIT 397 RIS FTEA T HIX ST 78T 3
IAFT THT @I & (F ATIT TET BT
wreq g |3 ug fGgaF @A
T ITA%, WO WT F RIS qEA
gy &1 %aT ag uAT fafez) mwrar-
T g% & | 72 @A Twfagy maar
e § 1 3w gfamy fa¥ =,
TE AT FOAER ST TG
9 B9 Fef), 99 T, ad T Hw
wwew & o ald & tafadt 1 a197
g o sFF #1 5@ auw gfaw &
FIL /T Jg TRER AN A 97 8 )
s 7 ag faggs I 3@ qeq ¥
T34 9 g & 99 ¥ UF arq avEs
FarR (AW & 9% 7% @ ¢ 5 wa-
THIA ATTA ST 1 FEATHRGT T T
Favagrarwra | =g fafadt ama
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39 &7 | g1 a7 T g7 forw ®T H gER
R H &, T OF gEe avg & fafady
nTAT g9 &1 [a90F F Wi, 3"
waa fagas & wfer go smad
#F gl Fw@ T fagaw &
ST, 9§ AW AT KIIW FIT AT
TEY B | U8 UF I AT B W
TEAT AU XA F AVCA A A1 A AL
2T QT ZTEIT Faw 97 | 97 0% B
* (qy wsy gl faads g o
g TTSgT § =7 wFw WY Ay 75300
F1 qeFE F AT gE7 F fay fag-
I ZE AT FA T AW AT
g &, ATRYT o\A AEr & ) 47 39
187 ¥ H FIT F 057 THI §, AT
#1 Taed fqaara a8 2 |31 34y
% @gAT F1eal g (5 77wy o7 fagas
FATTE 7 | ST [Aode FUET H
TES q9T WA A qAEE AT AT AHY

~

ERIT |

fFigqer AT FIT A1 OEFE
F7AT g U (A99F | |59 GVE T FA
CIGEIP NP ERE: i L CEAL i
59 F.0 #Al¥o qTo HTo HIT 54 o
ATo qio Hlo K FATAT  FAT,
F  WOF TAC FEAT AFATE [+ 59
Fro W7o Gio qlo FTiH TFA: T AIA
F AATT WAFT F 00797 I97 F vAR
g AVRT T T KTAT ATEAT F
A #A 7, 59 WA 4 0F FI7
FIAT F7 F | AT AR F qepfay
TTET [AX FAT F1 G Q04T | T
97 % gemifas qew fogd aww
azm &1 &, foegra Afasm § 718 #=ul
ATA AYATE §, 39 H=ET ATAT KT HIAN
¥ araqg W STRI AT AT E

%5 ARG AFEAL T %A fF
gy A1 uF spfam w1 A7
F23 £ w(apTT & 7@r 2, Al w
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gn et gfm & saf #1 freee
F F1 gfawt ¥ 2y § Srgad w0
& 1§ 3A7 AT Freat § fF waa
g 3 TF & o7 AT F 1 AT TAHT
TGN FT T AFTARG! FT HIT TG 97
72T & 1 e & fF Ao WTo de HTe
7 UF alad #1492 2% e ¢ &% 3w
Fo(A (g neT a0 5 & &= afa
FTOTTRTT &7 T T 3 TF A AT 7
¥ gfa| ¥ 477 ¥ @Fqr g | "
ZATE A (GG § 715 92 59TAT §8 0
1 o Afgg.; ¥ &g fgar A 2
& gnTHre oy fremare gr Ao
21T & ATT TAFT FET FALT STF AGL A
AT A7 AFAr g dFdafaa A
T T T B1E %7 & {48 X 24 Ara@
saxst fagwer afaRz & @aq & sran
RIEETEILIR

qrAar, A A & fE F
e F 19 qITFT T FH g9 (IR
BI A% & A7 F MIF FTHAIT AT 74
TgaF 7 T g IS W S
F |

THE DEPUTY CHAIRMAN: Mr.
Rajnarain, please wind up now.

Y TeATOaw @1 Afaee ar
BleFl IR @ §, TR &R
FE § W BT AW £, TAW FE ¥ W
BT I § | T Mo AfEAT FT THIAT
AT FIE H AT & T AR T T
qEATY F I F Iq AFIN AT ATIH
fm &

Iqawmafa
Fof

g A9 JHIA

HY THATTAN : J7 § oT9* §rT
Fgar wrgar § fF @0 #T<o qto &o
F qHS FIA aTAT Ig FAT fagaF
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[# TsmTiA)
gt gfs ol o A Wy F
=aifgr | AR TRy AP Y wgaEfe
T gTHRIE § 927 gy AEy | g
F Ta: W fagus A1 amm
ATfEd | TR FT q@FL T 39 fadas
® qE qGY Y, AY AT agT
Rz@F AW ST F gF qEH
GATAT ATEAT § | CgEI W R gy
& g GOTE &1 7 qg WY St 7 g
¥, a1 F AT E 1 AR oams
Y T8 AT AGAT 7, IqY AR
favesre , o =17 foreay # Sifaw
& fair ot Ao vgat Wfegr | W &
T a3g § S 9 95 A A5 gy
fag § s7x SfY  ooAm, favesw
g2 a9 HA FT AT @ar g | wfE
g Al OO T GEIRE  AAHT GETAT

AR & 29 & AT .

Iqavnfa
Lol

ot qewTRe ¢, L HWK 39
SfFqal F1 S W9 W AT ’/}|W F
AT F HET 9L & T T & A Feq7-
ata & ofi wfw #r s weEr 7Y
g a% g3 @wr swET & @ gy
ST |

AT HO T

sqaarafa : wam Fifswr
o UK YA AT S A AT
FEAG T

THE DEPUTY CHAIRMAN. You
have spoken for 45 minutes

SHRI RAJNARAIN: I am not
repeating the points.

THE DEPUTY CHAIRMAN: That
is all right. The Business Advisory
Committee allowed one day for this.
There must be some limit to this

[ RAJYA SABHA ] Security Force Bill, 1966 2465

st TRAATL@OT ¢ T S F7 T

THE DEPUTY CHAIRMAN: You
cannot tell the Chair to sit down.

SHRI

RAJNARAIN: I
you .

request

THE DEPUTY CHAIRMAN: There
must be some limit to everything
You have spoken for about 48
minutes, I am requesting you.

SHRI RAJNARAIN:
allow me some time,
time.

You muet
Give me some

THE DEPUTY CHAIRMAN: Pleas2

wind up now. I have one more
speaker after you.
sy TR ;o ogr, ar & oA

TeTfe @eedl § FgAT AEal g AT
H Fq9 AGT FT WX IJ@AT AEAT 3
o, 39T THT AR |

srawefa @ & fade w7l g
e 1 W A ARG &

st TrwATRY & 3fF gvadr
oY T S #7 HigeRd @ g faa
#, gafay & argan g fo g am. ..

THE DEPUTY CHAIRMAN: Even
if you do not finish, I will pass ou

to the next Member. You  have
spoken enough
st vsATeRw ;o L ..F §T X

¥ FATY 10 A4 & qg qET A
it w9y v waw oy aw fagae
A FT AT IAH ENT | AT FAGE
¥ Al 97 ey I g T A oAy
e Sy Sfif o
THE DEPUTY CHAIRMAN: That
will do Mr Sen Gupta.
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S THATTURN P TH 9 AT S
Twgrar e w5 7 fgar & faar v
TS HT FT FoAa1 qfore 3 a1 F -
e & Fg 6 & T B F
U

THE DEPUTY CHAIRMAN: I am
requesting you, please give a chance
to somebody else. Mr. Sen Gupta.

S THRATAGO : FT A AG -
FIT AR % a9 I, qTFd & O I a1

TOGT AT FT FAGAT FT FoseT
T AR

THE DEPUTY CHAIRMAN: I
have called Mr. Sen Gupta.

st TamTEe o gafer § s
et § fF o fagus 1 9w amw
q F FifF AT FAEe fAge TR
¥ AW A FEET W AT G
g

THE DEPUTY CHAIRMAN:
Pleasc do not take down the proceed-
ings. Mr. Sen Gupta, please begin.

Shri Rajnarain continued to speak.

SHRI D. L. SEN GUPTA. (West
Bengal): Madam Deputy Chairman,
I stand to oppose this Bill. Since I
have promised to be very brief, I
shall only try to ynderline the points
which I consider to be of vital impor-
tance for being considered by the
Select Committee which is going to
be appointed.

From paragraph 3 of the Financial
Memorandum it would appear that
initially 7 battalions of the Central
Industrial Security Force will be
raised. As regards these 7 battalions,
en going through the Bill it appears
that their function is a police func-
tion, and it has been very ably argued
by other speakers of the opposition
and 1 fully agree with them that you
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cannot create a police force by a
Central legislation to work in the
States since police is absolutely and
exclusively a State affair. That is
one part of the thing. Here constitu-
tional illegality is involved. I do not
like to dilate on this point,

TaE VicE-CHAIRMAN (SHrRr M. P.
Buarcava) in the Chair.]

I would like to draw the attention
of the Members of the House as also
the Select Committee to the huge
expenditure that this organisation
will have tc incur, namely Rs. 155
lakhs of which the recurring expen-
diture will be Rs. 118 lakhs, or in
other words Rs. 1 crore 18 lakhs.
Whether that is necessary . . .

St TFATQAW ¢ AW, TT AR
FIH TGN & q&T H |

SHRI BHUPESH GUPTA: At lunch

time quorum is not there. Why are

you insisting on it? We are not
opposed to sitting here.

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): It is just a matter
of seven minutes more, Let us finish.

H VKATNAN . FHIIW FT GIA
STmT AT E | fgw ¥ aarfaw . ..

SHRI BHUPESH GUPTA: Beiter
adjourn. People are hungry. They
are good people. They are going
away for food,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): You continue.

SHRI D. L. SEN GUPTA: If ihere
is no quorum, even then you are
asking me to speak,

THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): Let the quorum
bell be rung.

SHRI BHUPESH GUPTA: Agamn
they will go out.

THE VICE-CHAIRMAN (SHR1 M.
P. BHARGAVA): You continue, Mr.
Sen Gupta.
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SHRI RAJNARAIN: If there is an
illegal order, you should not abey.

SHR1 BHUPESH GUPTA: It is
wonderful even the Deputy Chair-
man went away.

SHRI D. L. SEN GUPTA: When the
hon. Minister of State piloted this
Bill he tried to make out the matter
as very simple and plain. But our
very respected friend, Mr. Akbar Ali
Khan, in his speech has tried to make
out a point, namely, that this Bill is
necessary to avoid sabotage. His
point was since there was sabotage 1n

public institutions, in Government
institutions, to avoid that this Bill
was necessary. I am one with Mr.

Akbar Ali Khan that every precau-
tion should be taken for safeguarding
our national property. But that is
not the point here. The point is
whether this Bill serves that purpose.

St THATCAN g WY FIH

TE

THE VICE-CHAIRMAN (SHRI M.
P, BHARGAVA): The bell has not
stopped ringing.

SHRI D, L, SEN GUPTA: My point
is this that if a Bill of this nature is
passed, that will increase the number
of sabotage instead of stopping if.
The very Bill is a challenge to our
security. It is not the Central Indus-
trial Security Force Bill but it is a
challenge to industrial security itself.
My submission before this House is
this. No sabotage can be stopped by
the security staff. Sabotage can be

stopped by the spontaneous, willing
and intelligent co-operation of the
workmen employed in such institu-

tions. Do not start with the premisz2
that the workmen there are not as
much patriotic as you are. Leave this
matter to them. Take them into con-
fidence, and they will be more effec-

tive than this Indusfrial Security
Force itself. I do not wundersiand
what is the scheme of this Bill,

whether this Industrial Security Fcrce
will be posted at every establishment
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run and owned. by the Government
before the sabotage takes place or
after the sabotage takes place. When?
It is impossible to place this force in
every department along with every
machine to stop the sabotage. Then
the lay-out of the machine has zot to-
be changed. Machines are so placed
that, say, four workers can stand and
do the work., Where the space is for
four men, how can the security staff
be put on guard after these persons
near the machine? If they are out-
side, if they are in the office, how do
you stop a sabotage in the factory?
If they come after the sabotage, what
is the effectiveness of such a staff?
When you have created the security
staff, the workmen may take it as a
challenge to their loyalty though they
may not be unpatriotic.

Having considered this matter both
from the point of view of our friend,
Mr, Akbar Ali Khan and of the inte-
rest of the country, I am strongly of
the opinion that this is an ill-advised
Bill, This Bill will not serve jts pur-
pose. Rather it will be something
very dangerous to try upon, even to
take a chance as an experiment. In
this context I would refer to the
speech of Mr. Chavan, the Home
Minister, the other day, He referred to
the Railway Security staff. A similar
Bill is there for them also. But have
they been able to stop any act of
sabotage? Then why so many rail-
way accidents occur? Why do you
hear that sabotage is suspected? I
want to know whether there is one

single instance to their credit in
which they could detect a sabotage.
Tt is not possible. The country

belongs to the people. The country
does not belong to the few Ministers
or those on the congress side. The
people will guard their own property.
The workers themselves will guard
their property. You have got to start
from there. If you start from there,
then only you will find a solution.
Otherwise you will offer no solution.

Mr, Vice-Chairman, I shall draw
vour attention to clauses 8 and 18 of
this Bill. Clause 8 says:
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“Subject to the provisions of
article 311 of the Constitution and
to such rules as the Central Gov-
ernment may make under this Act,

any superior officer may—
L] * *

(i) award any one or more of
the following punishments to any
member of the Force who dis-
charges his duty in a careless or
negligent  manner, or who by any
act of his own renders himself”,
etc.

Now, it is very interesting. The
Minister is very fond of carelessness
or negligence, For acting in a care-
less and negligent manner, a person
will be punished. He is not being
punished for jnsubordination, he is
not being punished for fraud, he is
not being punished for any act of
indiscipline. ‘Careless or negligent
manner’ is too subtle and too wide a
term. What he wants here is this.
We find here that a man will be
punished more than once, awarded
‘any one or more of the following
punishments’. For an offence, a man
can be given two punishments. It
means double jeopardy. You give
two punishments for one offence. But
in clause 18 you will find something
inconsistent with this being provided.
That ciause deals with penalties for
neglect of duty, etc. The proviso to
clause 18 says:

shall
same

“Provided that no person
be punished twice for the
offence.”

Here, you may say, I can give you
two punishments, three punishments;
I can punish you twice. What is the
difference between awarding two
punishments and punishing twice?
This is a provision which has got to
be looked into very carefully, and I
never, for a moment, subscribe to the
view,

THE VICE-CHAIRMAN (SHRI M.

P. BHARGAVA): Mr. Sen Gupta,
have you finished?
SHRI D. L. SEN GUPTA: [ will

take a little more time.
871 RS—5.
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THE VICE-CHAIRMAN (SHRI M.
P. BHARGAVA): The House stands
adjourned till 2,30 p.m.

The House then adjourned
for lunch at thirty minutes
past one of the clock.

The House reassembled after lunch
at half-past two of the clock, THE
DepuTy CHAIRMAN in the Chair.

SHRI D. L, SEN GUPTA: Madam
Deputy Chairman, I am almost com-
pleting my speech.

I was referring to clauses 8, 12 and
18. In clause 8 there is a provision
for one or more punishments for
offences like negligence or careless-
ness in duty, whereas the proviso to
clause 18 says:

“No person shall be punished
twice for the same offence.”

In our Constitution also, double
jeopardy is prohibited. I do not know
exactly what the Minister meang by
‘more than one punishment’ which
are—

“(a) fine to any amount not
exceeding seven days’ pay or deduc-
tion in pay scale;

(b) confinement to quarters for a
period not exceeding fourteen days
with or without punishment, drill,
ex.ra guard, fatigue or other duty,

(c) removal from any office of
distinction or deprivation of any
special] emolument.”

Now, so far as the functions and
authority of the Force are concerned,
they are too large and you will find
them in clauses 10, 11 and 12; Now,
power to arrest without warrant is
provided in clause 11 which says:

“(1) Any superior officer or mem-
ber of the Force may, without any
order from a Magistrate and with-
out a warrant, arrest:
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(a) any person who has been
concerned in an offence relating
to any industrial undertaking
referred to in clause (b) or
clause (c) of section 10 punish-
able with imprisonment for a
term exeeding six months, or
against whom a reasonable sus-
picion exists of his having been
so concerned;”

If even on a reasonable suspicion
somebody may be arrested without a
warrant it is too big thing. Madam,
I submit that this power should be
given with caution, This is a reckless
way of giving power, and as I have
already submitted, this will not serve
the purpose; it will encourage the
employees to create sabotage, destruc-
tion or loss of the property which
otherwise also can be guarded.

SHRI TRILOKI SINGH (Uttar
Pradesh): Madam Deputy Chairman,
this Bill, from the name that appears
on it, seems very innocent, the Cen-
tral Industrial Security Force Bill.
There have been, since the advent of
British rule in India, Central indus-
trial underiakings spread throughout
the length and breadth of this coun-
try. Madam, we are not to forget
that for at least 100 years before this
Bill is put on the Statute Book, lhere
have been railway workshops, ord-
nance factories eic. But at no time
was it thought necessary and expe-
dient to create a Force like the Cen-
tral Security Force. That shows that
after independence, lawlessness has
been growing in this country, and that
it has not been paossible for the Gov-
ernments, both at the States and at
the Central level, to check growing
lawlessness. If I were to draw your
attention to the provisions of clause
19; it would be seen that this Force
is more or less to be created on the
lines of the Police force. Clause 19
lays down:

“The Police (Incitement to Dis-
affection) Act, 1922, shall apply to
members of the Force as it applies
to members of a police force.”

L 2wesw Lin prmascasss | Mooty s viwu evry mv s g

The provision under this clause lays
at rest the controversy whether the
Force that has to be created under
the provisions of this Bill will be
something like the police force which
has been in existence al] these years
or not. Let me point out, with your
permission, Madam, why for the first
time, after more than 150 years of
British rule in India, it was only in
1922 that a measure like the Police
(Incitement to Disaffection) Act, was
put on the Statute Book. Hon. Mem-
bers would recall that in the later
stages of the Non-cooperation move-
ment started by Mahatma Gandhi, the
Congress tried to create disaffection
in the army and the police. Till 1922
it was not an offence to ask a police-
man to go on strike, to ask him to
give up service or to revolt. Buf
because the Non-cooperation move-
ment in its later stages called ypon
the people to enter into the canton-
ments and the police lines and to ask
the police and the military to disobey
Government’s orders that this Police
(Incitement to Disaffection) Act was
passed. We are going to apply it in
toto to the Force to be created under
this Bill.

My objection, Madam, is thig that in
view of the Central Government’s
admission that it has not been possible
for it to maintain law and order with
the help of the machinery already in
existence, it is going to create another
Force. What for? Not to keep watch
and ward over their property. If it
had been confined only to the func-
tions and duties of keeping watch and
ward over Government property, I
would have had no objection to it.
Not only that. This Bill applies also
to industrial undertakings of the
State Governments. There is a pro-
vision in the Bill that in case any
State Government so wishes, it can
seek the help of this Force. The
State Government {s already in
possession of a police force. I wonder
if the Central Government proposcs
to dispense with the police force as it
exists today. But through the provi-
sions of this Bill, an effort is made
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that this Force might very well take
up the work of guarding the interests
«I the industrial undertakings set-up
by the State Governments.

The whole question is whether it is
necessary or not at the moment to
create a parallel police force. Accord-
ing to the Government of India, it is
hecessary. For 2 man like me, it is not
hecessary. It encroaches upon the
rights and privileges and duties, as
laid down in the Constitution, pertamn-
ing to the State Governments, Tt
would lead io unnecessary friction
between the two authorities, the State
Governments and the Centre. And 1
do not want that there should be any
occasion in which the differences bet-
ween the Centre and the State Gov-
ernments take that shape.

You will see, Madam, that the Bijl
seeks to empower an officer under
clauses 11 and 12 to arrest g person
without warrant and also make search.
Naturally, Madam, these arrests and
these searches will not be confined
within the fcur corners or the boun-
daries of the industrial undertakings
which this Bill seeks to protect. A
man living at Lucknow, cutside the
jurisdiction of officer of the Securily
Force or outside his compound, can be
arrested by a Central Industrial Secu-
rty Force officer posted at Agra, or
his premises searched. It will not be
left to the local police, which it is
their duty and which duty if this Bill
were not put on the State Book, would
have been performeg by them and
which has been performed by them
all these years.

Madam, I went through the State-
ment of Objects and Reasons and tried
to read between the lines to find out
whether there has been one single
case wheremn the State police had re-
fused or failed to exercise its duty im-
posed upon it by the Constitution and
by so many Acts to afford proper pro-
tection to the Central Government
undertakings. Where is the necessity
of it? It may be that in his reply,
the Home Minister’s number two might
wery well enlighten this august House
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that there have been cases, or at least
one instance, wherein the local police
had failed to provide adequate pro-
tection to a  Central Government
undertaking., If there has been no
case, then I do not find any reason
whalsoever for any consideration be-
ing given to the Bill.
[ -

I know, Madam, that the Congress
Pgrty here is in power. How long
will it remain in power, I do not know.

AN HON. MEMBER: Three months.

SHRI TRILOKI SINGH: Three
months or ten months I am not bothe-
red about it. Bui there is one danger
that I see. It has become a common
bractice with the lawmakers after in-
dependence that they provide in every
Bill brought Hefore the Legislature
a provision for protection to the per-
sons chargeq with carrying out the
provisions of the Bill for anything
done in good faith. The criminal Jaw is
there. It affords ample protection to
the officers of fhe State to take cer-
tain acticns in the discharge of their
duties. They cannot be hauled up
easily for their actions, Madam, you
must have seen in your long experience
of public life—you are one of the pre-
siding deities of this august House—
that it has become a common practice
for every Bill to contain this clause.
What about e -Criminal Procedure
Code? Why not repeal it? It means
that in democracy in India, which is
peculiar to our own conditions, tradi-
tions, environments and genius or
whatever our friends on the® other
side might like to call i, a. public
servant needs greater protection in
the discharge of his duties than a
public servant, say, in the United
Kingdom or the United Stateg of
America.

SHRI SYED AHMAD (Madhya
Pradesh): That-protection is afforded
to bona fide public servants in all
the coumntriss of tThe world in the dis-
charge of their duty.

SHRI TRILOKI SINGH: Only by
one law. not in every law that has been
passed there. I would like the hon.
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Member to go through the Georgain
Acts, Victoria Acts and oher Acts. Let
bim point cut one single case except
during the times of war. Madam, I
would like to draw the attention of
this House to the atrocities committed
by the Britishers in the days of the
Rowlatt Act, and in 1919 an Indemnity
Bill was brought before the Indian
Legislative Council, anq that Bill, if
my friends will bear with me for one
minute, was opposed not only by Pt.
Madan Mohan Malaviya, by Vithal-
bhai Patel, by Sir Tej Bahadur Sapru,
by Sir Abdur Rahim, but by each and
every non-official Indian who was a
Member of the Indian Legislative
Council those days. And the pictures
of those that adorn the Central Hall
are meant to serve ag a beacon light
and inspiration to those who have
come after them and to those who
have been called upon to administer
the affajrs of thi¥big country, here as
servants of this august House or as
Members of the Lok Sabha. It is up
to us, Madam, to see that the tradi-
tions built by thege noble sons of India
are not set at paught by our efforts.
Therefore. 1 would like tg remind
my hon. friends on the other side that
the Tndemnity Act put on the Statute
Book by the old British Government
in 1919 after the enactment of the
Rowlatt Act had to be repealed, I feel
ashamed, Madam, to be a party to any
such provision.

Madam, I am not prepared to give
that protection to a public servant.
The Cr. P. C. makes ample provision
for it. What dqoes this mean? It
means encouragement t6 a Govern-
ment servant to do what he likes.
And we provide that the aggrieved
party will have no remedy in a court
of law. | had this grievance against
the U.P. Government also when I had
the honour and privilege to serve as a
Member of the U.P. Legislative Assem-
bly. It was not otice, twice or thrice
but for a number of years that I ex-
pressed myself against these special
privileges, and here too I would like
to draw your attention, and through
you, the attention of this august House,
that have a security force by all
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means. but do not give special protec-
tion to those officers of the Govern-
ment whop, this Bill is going to em-
power to arrest without a warrant and
to search without warrant. This is a
danger to democracy, and democracy
in India ig in a tottering stage, I re-
gret to say. I am sorry to say that
the values for which I have stood all
these years, all my life, inside the
Congress and outside it are gradually
disappearing one by one, and I am a
mute witness and a silent spectator
of all that. I would like, through you,
Madam, most humbly to request the
hon. Members of this august House
to give their thought to these great
values set by national leaders who
came before us. We are not to give
them a go-by. In our hurry, in our
anxiety that we are all powerful we
should not act in an arbitrary man-
ner.

With these words, Madam, I beg to
support the amendment or the motion
moved by he Minister in charge of
this Bill that a reference to the se-
lect Commiitee be made

SHRI P. K. KUMARAN
Pradesh): To bury it.

(Andhra

SHRI TRILOKI SINGH: .
I would not be sorry it they bury it.
But if they do not bury it, let them
at least sirike out some of the obnoxi-
ous provisions to which I have drawn
your attention.

THE DEPUTY CHAIRMAN:
Bhupesh Gupta.

Mr.

SHRI BHUPESH GUPTA: Madam
Deputy Chairman

DIWAN CHAMAN LALL (Punjab):
May I rise on a point of order before
my hon. friend speaks? The point of
order is that we have no rules regard-
ing making reference to Joint Select
Committee on that particular basis,
Angd that is the reason why, you will
notice, that in Mr, Chavan’s amend-
ment for reference of the Bill to the
Joint Select Committee in paragraph
3 he said:
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“That in other respects, the Rules
of Procedure of this House relating
to Select Committees shall apply
with such variations and modifica-
tions as the Chairman may make;”.

Now I do suggest that my hon. friend
ought to hold over this particular Bill
until the Rules Committee has report-
ed to this House regarding rules re-
ferring the Bill to a Joint Selecl
Committee.

SHRI BHUPESH GUPTA: I support
what Diwan Chaman Lall has said.

THE DEPUTY CHAIRMAN: We
have rules for the Joint Committes and
I think the Select Committee rules
applied to that. So I do not think
there is much in what he says.

DIWAN CHAMAN LALL; Madam,
I beg your pardon. The ruling that
you have given only refers to Select
Committees. It does not apply to
Joint Select Committees, There are
no rules referring to Joint Select Com-
mittees and that is the reason why my
hon. friend, the Home Minister, has
come forward with ap amendment and
the amendment is contained in para-
graph 3—" . shall apply with
such variations and modifications as
the Chairman may make.”

THE DEPUTY CHAIRMAN: I think
the form is in order as made,

SHRI TRILOKI SINGH: May 1
draw your attention to Rule 93(1) of
'the Rules of Procedure printed on
page 26, if you have got the same edi-
tion as 1 have, which read: “....afler
the presentation of the final report of
a Select Committee of the Council, or
a Joint Committee of the House...”.

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
1t means Joint Committee.

THE DEPUTY CHAIRMAN: That's
it, yes.
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SHRI BHUPESH GUPTA: You

have not accepteq it? Anyway, 3 good
effort I always support.

SHRI AKBAR ALI KHAN (Andhra
Prade;h): Shri Bhupesh Guptas is an
e€xperienced man and I do not think

he should take more than five minut-
€s.

SHRI BHUPESH GUPTA: Because

I am experienced, I can take flve
hours...... -

THE DEPUTY CHAIRMAN: Me
will take much less than that.

SHRI BHUPESH GUPTA: 1 am

very glad he said that, that I was ex-
perienced. Now, Madam, in the
beginning when the Bill was introduc-
ed, we expressed our feelings very
strongly—perhaps some hon, Members
thought that we were being needlessly
obstructive over this matter—because
the Bill came wearing a false mask,
namely, it called itself “Central Indus-
trial Security Force.” But since we
have a hypocritical Government, we
have hypocritical title also given te
the Bills. Therefore, I think the
hon, Members who have not carefully
gone through the provisions of this
Bill, felt that we are unreasonably
constructing the passage of what looks
like a non-controversial, innocent
measure. I do not blame them, be-
cause after all, you cannot belong te
the Congress Party and yet show
anything but ignorance in  certain
matters. But, Madam Deputy Chair-
man, you will now understand why
we oppose it. As the discussions star-
ted, it was very clear that some know-
ledgeable Members opposite, sitting im
the ruling party, also expressed very
grave doubts, Latfer on, in the course
of the discussions, many points were
made and ultimately, the Home Minis-
ter had to call a meeting of some of
those who spoke in this House in or-
der to find out exactly what the Bill
meant and what were the contentions
of those whose spoke on the Bill from
both sides of the House. Ang later on
he decided to modify the Government's
stand, namely, that the Bili should #e
g» 3 Joint Select Committee. Yet, last
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week the Government came with a
very set mind that the Bill should be
Passed in one single day, without
having to counter much oppesition
from either side of the House. These
were miscalculations borne out of an
anti-people, anti-democratic andg bure-
aucratic attitude towards the problems
facing the nation. I hope we of the
Opposition will now be wunderstood
even by those people who do not see
eye to eye with us. On the first day,
when this Bill came, we tried to the
best of our ability to uphold a good
cause, the cause of defence of civil
liberties, defence of the Constitution,
defence of the States’ autonomy and
defence of ‘undamental rights.

SHRIMATI LALITHA (RAJGO-
I ALAN) (Madras): I have a gubmis-
sion to make, Madam our learned
friend, Mr. Bhupesh Gupta, is 3 Mem-
ber of the Joint Select Committee on
this Bill and I would request Mr.
Bhupesh Gupta, through you, that it
is better for him to listen to the
opinion of other Members so that he
can present his opinion in the Joint
Select Committee after knowing the
opinions of all Members here, That
would make him more informative.

THE DEPUTY CHAIRMAN: But
Mr. Bhupesh Gupta likes to listen to
his own opinion,

- SHRI BHUPXESH GUPTA: No.

" SHRIMATI LALITHA (RAJAGO- ’

PALAN): I think he should give his
time 1o some other Member

SHRI AKBAR ALI KHAN: He
not so generous.

SHRI BHUPESH GUPTA:
you that if the hon. lady speaks for
one hour on this Bill, I shall sit
down. But are you ready?

is

THE DEPUTY CHAIRMAN: You
should not ask her to speak for one
hour.

SHRI BHUPESH GUPTA: But,
Madam, have YOu come across any
lady Member speaking for less than
one hour to put forward her point?

I assure ;

!

i

|
l
|
l
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THE DEPUTY CHAIRMAN: Then
you are a lady.

SHRI BHUPESH GUPTA: All right,
then I am 3 lady. Now a lady has
discovered it. Anyhow, Madam, I
may tell you that I am not interested
in listening to my own opinion be-
cause I know my opinion. Why should
I have an extra process? But I want
you, gince the matter is being consi-
dered, to understand why we oppose
it so much, We have not accepted the
principle of the Bill. That is - why
even though I have been named for
the Select Committee, I am speaking.
If T had accepted the principle of the
Bill, probably I would not have spoken,
We shall fight the Bill in this House;
we shall fight the Bill in the Select
Committee; we shall fight the Bill
everywhere, at the Centre and in the
States. We shall fight the Bill wulti-
mately if it comes here also, Well,
that is very very clear. We reject the
abominable principles of this Bill
That is why I am speaking. Now I
am quite conscious of the convention
that generally applies when the Mem-
bers accept in principles the Bill,
that those who go to the Select
Committee do mnot speak  here.
But here, as in the case of the
Preventive Detention Act, those
Members who have been mentioned
for the Select Committee, have also
decided to speak

SHRI AKBAR ALI KHAN: If you
do not accept the principle, d¢ mnot
join the Joint Select Committee,

SHRI BHUPESH GUPTA: Both . .,

SHRI AKBAR ALI KHAN: If you

do no. accept the principle, you
should withdraw from it.
SHRI BHUPESH GUPTA: No.
sty UWRATHG . TAF R &7
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SHRI BHUPESH GUPTA: We shall
chase your Government wherever you
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are. We shall not leave you free.
We shall go to the Heavens, we shall
go to Hell with you till we have it
out with you. (Interruption) To Hell
or Heaven with this Congress, but it
must be attackej and finished every-
where.

Now, Madam Deputy Chairman, the
first point that I wish to make about
this Bill is that it toucheg on the
principles of thz Constitution. Now, I
know that Constitutional issueg are
not to be decided by this House, The
Supreme Court is the competent
authority to decide the Constitution-
ality or otherwise of a measure eof
this kind. I concede that point. But
I must invite your attention to the
obiter dictg of the Supreme Court
in certain judgoni~. In one of its
judgments, the Supreme Court Bench
said that such matters should be eonm-
sidered by publicmen. They say that
we are not here to consider it but
that it is sometbing for the publicmen
to consider. Now there are occasions
and there are certain matters when
publicmen, notably the Members of
Parliament and legislatures are called
upon to reflect over certain proposi-
tions before them ang see whether it
is within their competence to pass, all
the more because nobedy can prevent
us at this moment from undertaking
this legislation and passing it. Even
if it is, assuminz for a moment 100
per cent invalid from the point of
view of the Constitution, you will
have the sovereign right to pass it. I
am not questioning this right. As you
know, I stand for the sovereignty of
the Parliament insofar as it conforms
to democratic standards. But pre-
cisely because we have the, shall we
say, prerogative or ‘the privilege of
enacting a legislation of this kind,
regardless of whether we are com-
petent or not it stands to reason that
we apply our mind much more
seriously, look into the matter and
see whether we have the competence
to enact such a legi~12%on, Therefore,
quite apart from the question of
legal or Constitutional wvalidity or
otherwise of this particular measure,
the very first submission I wish to

[ 6 JUNE 1967 ] Security Force Bill, 1966 2480

make before the House is that this
House will think seriously if it is
competent to undertake this legisia-
tion in terms of the Constitution. I
have already conceded that you can
be rigid angd go ahead with i{, but
then you have the moral duty, vou
have the fundamenta] duty to ask
yourself honestly whether whai you
are doing is authorised by the Consti-
tution. Here we are sovereign; hence
we must be more responsible. Why
do I say so? I have the Constitution
before me. How do we lezislate? The
scheme of the Constitution lays down
the rule for legislation. Articla 246
of the Constitution says aktout the
legislative powers or compeience of
the Parliament. Here it is said:

“Notwithstanding  anything in
clause (2) and (3), Parliament has
exclusive power to make laws with
respect to any of the matters enu-
merated in List T in the Seventh
Schedule (ip this Constitulion re-
ferred to as the ‘Union List’)”.

'Therefore we have power to legis-
latc on any item or any Entry in
fist I. Tt is beyond dispute. .

“(2) Not withstanding anything in
clause (3), Parliament and subject
to clause (1), the Legislature of any
State have power to make laws,
ete.’—

That is about the State Legislatures—

“(3) Subject to clause (1) and (2),
the Legislature of any State......
has exclusive power to make laws.”

it relates to how they can pass
laws. We are more concerned with
article 246 here. Let us go to the
Schedule. There you will find that
in the Union List there is Entry No.
97. We are told by the Law Minister
that this Bill is being proposed under
Entry 32. What does it says:

“Property of the Union ang the
revenue therefrom’.

‘You have to read this conjunctively,
not disjunctively. That is very very
important because it is not written
‘Property of the Indian VUnion or
revenue therefrom’. It says:
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“Property of the Union and the
revenuc ‘herefrom, but as regards
Pproperty situated in a State speci-
fied in Part A or Part B of the First
Schedule subject to legislation by
the State, save in so far as Parlia-
ment by law otherwise provides.”

This is the only article to which
they can take recourse in order to
justify their sponsoring this measure.

Naturally we have to examine this
particular article from the constitu-
tional angle, from the legal angle,

from the point of view of the normal
rules of interpretation of Statutes.
First of all you hava {0 keep in mind
that when they say ‘Property of the
Union and revenue therefrom’ the Bill
has in ming certain types of property
from which revenue accrues; other-
wise thev would have put disjunc-
tively in this matter, nor does it mean
any property. For example, there
are the General Post Offices. Now
it remains to be debated as to what
exactly the words mean, The
Supreme Court will certainly go into
, this question but this, according to
me implies in a narrow sense cer-
tain types of property, not every pro-
perty or undertaking that comes up
in the public sector either as 3 Gov-
ernment company under Section 670
of the Companies Act or otherwise.
This is the first point I make.

You are enlarging the scope of
Entry 32. assuming but not admitting
that the Entry applies to this parti-
cular move that you have taken here
in sponsoring this measure. It says:

“But as regards property situated

in a State...... subject to legisia-
tion of the State”.
Now therefore when the Constitu-

tion-makers provided for this kind of
legislation on the part of the Central
Parliament in regard to certain pro-
perty, they naturally were not un-
aware that some of the property in
regard to which provision was fnade.
might be situated in the States of the
Indian Union. Therefore they had
it laid down ‘subject to the legislation
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by the State’. Therefore when you
make a law of this kind here, when
I judge my competence for spousor-
ing a measure of this kind, I should
also at the same time keep in my
view what is the position ir the
State—the position actual and the
position potential. 1 should not only
take into account the existing laws
that are inside the State but also
the probable course the State may
take in dealing with such legislative
measures. Quite clearly the Centrad
Government here has not paid any
heed whatsoever to this aspect of the
matter. Then of course there is a
saving proviso which they may use
for this purpose—‘Save in so far as
Parliament by law otherwise pro-
vides’, This relates to something
which empowerg the Parliament—we
have no power  whatsoever—in
order to empower us to undertake
a legislation which in terms of the
Constitution we are not competent te
undertake, Assuming for example
that you are applying both, making a
legislation here and at the same time
you are empowering the Parliament
to undertake the legislation which
otherwise you are not competent +to
undertake, if that is so, then another
rule of interpretation comes in. In
any scheme of Constitution or funda-
mental law of the land, you cannot
interpret law in such a manner or
exercise your legislative and exe-
cutive power in such a manner as t{e
detract from the fundamental position
or postulated principles of the Consti-
tution. In other words you cannot
undertake a legislation under the
Constitution here which abridges the
powers of the State. Yet if this
legislation goes, it means not only by
implication but by overtly you are
abridging the powers of the State
which we are not under the Constitu-
tion authorised to to do here in this
Houge.

Therefore it is very essential that
of all places, in this House of the
Council of States, we must be parii-
cularly keen on studying such matters
and he sensitive to what we are doing
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and we must see again and agamn
whether having got the authority of
a sovereign nature to legislate, if we
are not over-reaching ourselves, we
are acting beyond our competence. If
we take recourse to Entry 32 in the
Union List and then pass this law,
the scheme of the law itself would
show, {o say the least, that it creates
a concurrent jurisdiction with the
State Government in certain matters
within the State concerned. We are
in short entering into the Concurrent
List without having the authority to
do so. That is another point.

1 come to the Bill. You will see
that List II of the Seventh Schedule
is supposed to be the exclusive list in
regard to which the powers are

enjoyed only by the Slate Govern-
ments and not by the Centre. It is
not Concurrent List. Now ‘Public

Order’ is the first item in the List.
Now it is said in Entry 1 in List IT—
State List.

“Public order (but not including
the use of naval, military or aw
force or any other armeq forces of
the Union in aid of the civil
power).”

That is to say, Public order, in so far
as it does not involve naval, military
or air forces, comes within the exclu-
sive jurisdiclion ¢! the State Govern-

ments, of the Siates of the Indian
Union. The question of Concurrent
jurisdiction does not arise, In fact, it

is precluded by a specific entry in a
specific list under specific provisions
of the Constitution, The question
arises whether the scheme angwers the
definition of ‘Public order”. Madam
Deputy Chairman, see now; by impli-
cation and even explicitly a number
of provisions of this particular Bil],
especially the deployment and use of
the Security Force with patently
police funections in  its  possession,
involve ‘Public order’ clearly. There-
fore, 1 say, with, whatever the dis-
guise, whatever the mask, whatever
the cover, you are creating an autho-
rity under the law, which you cannot
create, and investing that authority
with power to doal with serfain mat-

{ ters, which come not
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within your
exclusive jurisdiction, nct even with-
in your concurrent jurisdiction, but
come within the exclusive jurisdie-
tion of the States. Hence it is repug-
nant to the scheme and understanding
and, above all, the underlying princi-
ples of the Constitution. Madam
Deputy Chairman, now Yyou can
refute that point. Hon. Members can
refute that point by saying that
“Public order” is not involved. Well,
let them say so although some of the
things would involve ‘“Public order”.
Suppose there is a rowdy scene in a
factery, in a public undertaking,
within the premises of that public
undertaking, suppose there is aRm
apprehension of destruction of pro-
perty, well, this is only one side of il.
There is another side of it and it is
public disorder. Therefore, Madam
Deputy Chairman, the issue is not
what percentage is public disorder or

not. Anything that relates to public
disorder or “Public order” -nust,
subject to certain limitations under

the Constitution, fall within the pro-
vince' of the State Governments.
Therefore, the issue iz not that one
must judge whether it iz 50 per cent
“Public order” or 50 per cent some
other thing. The issue is whether it
is essentially a matter which, in the

normal course of behaviour of a
State, js considered to be a matter
under “Public order” and is dealt
with as such by the State police
force. That is the issue here, you
see.

SHR] T. CHENGALVAROYAN

(Madras): Madam Deputy Chairman,

will the hon, Member know  that
“Public order” relates to the main-
tenance of peace in a public place?

There are ever so many decisions.

SHRI BHUPESH GUPTA: Well,
“Public order”, I do not accept your
definition. I am talking now purely
in terms of the Constitution. Mind
you, I am not dealing now with the
legal thing as such, dealing with
various aspects. I am taking my stand
on the provisions to impress upon the
House how difficult it is for us to
swallow the suggestion that we are
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competent to do so. Now therefore,
if it is “Public order”, if there is an
iota of “Public crder” in it, well, in
such a case you are not entitled to
undertake this legislation, and by
reading the 21 _lauvses of the Bill you
will find that « good deal of matier
involving “Pu»'ic order” is incorpo-
rated in the Bull,

SHRI K. P. MALLIKARJUNUDU
(Andhra Pradesh): There is the rule
of pith and substance. You must
look to the subscance of the Bill and
not to a particular provision. Suppose
one provision impinges on “Public
order”, even then it may be walid
legislation in view of the rule of pith
and substance. T can quote . . .

SHRI BHUPESH GUPTA: No, I
will come to that.

SHRI AKBAR ALI KHAN: He is a
very experienced lawyer; we are
trying to inform you of the correct
position of law.

SHRI K. P, MALLIKARJUNUDU:
1 can quote . . .

SHRI BHUPESH GUPTA: We both
are briefless barristers. Let us talk
as men of common clay; let us not try
to be very big. Now, therefore, even
it there is one provision relating to
“Public order” I say you are not
competent. Well, some people believe
in illegitimate children. Now an
illegitimate child, whether healthy or
unhealthy, big or small, does not
make any difference to the question of
“illegitimate child”.

SHR1 K. P. MALLIKARJUNUDU:
May I explain my position?

THE DEPUTY CHAIRMAN: Please
let him continue.

SHRI K. P. MALLIKARJUNUDU:
May I explain my point of view in
this matter?

SHRI BHUPESH GUPTA: I am
very much interested; because I am
not quarrelling with you this time, I
sincerely wish to argue with you what
I feel here forgetting party affiliations
and other things, but there are many
occasions when we can discuss such
things. Therefore I say that “Public
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order” does come in now. I shall

come to that.

Take List III—Concurrent List, it is
in the Seventh Schedule, What do
you find? I am anticipating the argu-
ments of hon. Members. Here Entry
1 says:

“Criminal law, including all mat-
ters included in the Indian Penal
Code at the commencement of this
Constitution but excluding offences
against laws with respect to any of
the matters specified in List I or
List IT and excluding the use of
naval, military or air forces or any
other armed forces of the Union in
aid of the civil power.”

Then Entry 2 says:

“Criminal procedure, including all
matters included in the Code of
Criminal Procedure at the com-
mencement of the Constitution.”

Therefore here, in regard to tihis
matter, we along with the States have
concurrent jurisdiction, but note it,
“at the commencement of the Consti-
tution”. It is in regard to matters
which existed at the time of the
enactment of the Constitution, at the
time of the passing of the Constitution.
I is not something which has arisen
after the Constitution was passed,
after the Constitution came into force.
Even so, Madam Deputy Chairman,
here ijs a fundamental principle of law
that, even if in regard to the Code of
Criminal Procedure we have concur-
rent jurisdiction, the State and the
Centre, neither the State nor the
Centre is empowered {o legislate in a
manner which contradicts or abridges
each other’s rights. That is to say,
even if I have the right, as indeed I
have under this provision, to legislate
in matters relating to the Code of
Criminal Procedure, I am precluded
from making such legislation as would
abridge the rights of the States under
List 11 of the Seventh Schedule to the
Constitution, This is a very funda-
mental principle. You cannot make
one set of laws which negates another
set of laws in the sphere of the Consti-
tution. As far as ordinary laws are
concerned, for every item you can
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circumvent the situation by saying
“Notwithstanding anything contained
in any other law for the time being
in force, this is such and such.” You
can circumvent that way as far as
ordinary laws are concerned, but with
regard to the Constitution, you cannot
obviate the constituticnal hurdles for
the simple reason that the Constitution
lays down that it has got to be
amended with a particular majority;
it has got to be amended with a majo-
rity of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting. Now with regard ‘to
other laws it is not 8o, Therefore,
Madam Deputy Cha:man, are we
entitled to amend the Constitution, or
to detract from it by the back door?
Well, that has also to be considered.
I can understand your amending the
Constitution and then bringing this
measure, but the Constitution re-
maining as it is, you cannot propose a
measure which, patently, at least
contradiclts the provisions of the
Constitution, which in the name of
making certain laws in order to
empower the Centre, takes away the
constitutional powers and authority
given to the States under the Consti-

tution, It is a subversion of the
Constitution, It is a fraud on the
Constitution.

THE DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, you have taken half
an hour.

SHRI BHUPESH GUPTA: No, no,
1 have not come to the Bill yet.

THE DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, there are others also.

SHRI BHUPESH GUPTA: I
to speak; I told you.

THE DEPUTY CHAIRMAN: You
cannot appropriate to yourself all the
time.

SHRI BHUPESH GUPTA: I have
not appropriated; why are you s&y-
ing this?

THE DEPUTY CHAIRMAN: I am
saying this because there are others
also,

have
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SHRI BHUPESH GUPTA: Tel! me
who the other speakers are,

THE DEPUTY CHAIRMAN: Why
don't you submit to reason?

SHRI BHUPESH GUPTA: I do.

THE DEPUTY CHAIRMAN : For
the third reading you may reserve
some of your arguments. But you are
placing most of your arguments on

the first day itself, at the first read-
ing stage itself.

SHR] BHUPESH GUPTA: I have

nct; since then I have consulted Iaw-
yers and others.

THE DEPUTY CHAIRMAN: You
cannot go on like this, without any

limit of time. I will give you another
ten minutes,

SHRI BHUPESH GUPTA: That will
not do. If necessary, I shal] face
expulsion from the House today. Let
the country know that I have got
expelled from the House, becauss I
was telling every day that ] will take
one hour; I was telling it every day.
Madam Deputy Chairman, you have
power, you can order, you cap ask
Mr. Gujral to move a motion. I will
cbey. I can silence myself hav-
ing been expelled from the House,
And I shall consider it an honour.
Let the States of India know that
I was thus silenced.

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL): Madam, gn a point of order.
I do not like to come in the way
of Mr. Bhupesh Gupta who is a
leading and respecteq Member of

this House. He is also a lawyer
because he is quoting law, though
he says he is a briefless barrister.

The point is this. As you know, a
regular programme of discussion was
drawn up on the recommendation of
the Business Advisory Committee,
The Chair also put it to the vote of
the House and the House unanimous-
ly approved of it. By now We have
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taken some eight hours. If one
Member chooses to decide for him-
self that he will speak for one hour
or two hours, is it for the Member
to decide how much time he will
require for his speech? I1f we allow
that kind of thing then I think it
will not be possible to stick to any
programre or to any time schedule
evolved ang any such programme
evolved in the House or in the
Business Advisory Committee will
become useless.

(Interruptions)

THE DEPUTY CHAIRMAN: Let
him finish,

SHRI 1. K. GUJRAL: I do rot
like to come in the way of
Mr. Gupta.

SHRI BHUPESH GUPTA: You
have come.

SHRI I. K. GUJRAL: I say I do
not like to come in the way of
Mr. Gupta, bu: with the utmost

humility 1 may submit to Mr. Gupta
that he will be king enough to see
that we do not break the procedure
or set up any precedent here which
it would be difficult for us to abide

by. In that case it would become
impossible to conduct the work
according to any programme. It was

for the hon. Member to object when
the matter was before the Business
Advisory Committee. Whey it was
brought here then also he did not
object.

SHRI BHUPESH GUPTA: I did.

SHRI 1 K. GUJRAL: Every time
it was discussed he did nothing of
that kind and therefore this is a pro-
gramme which has been agreed to.
We have already accepted it and I
suggest humbly that Mr. Gupta may
be requested kindly to abide by the
decision of the House and finish his
speech by the time that is given.

THE DEPUTY CHAIRMAN: I am
appealing to Mr. Gupta to finish his
speech early because we must finish
the business today. The husiness
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was discussed not only in the Busi-
ness Advisory Committee but it was
announced here also. It was agreed
that we shall take one day, but even
50 the Chairman in his discretion
extended the time. (Interruptions).
Please listen to me. We have takea
three days over this. We have to
finish the business. (Interruptions).
Please let me direct the business,

SHRI BHUPESH GUPTA: I re-
quest Mr. Gujral to move a resolu-
tion suspending me. I want it.

SHRI RAJNARAIN: On g3
of

pomat

THE DEPUTY CHAIRMAN: Mr.
Rajnarain, you have nothing to say
now. I am making an appeal to all
Members. I want every hon. Mem-
ber to help the House to conduct the
business in the time allotted.

SHRI RAJNARAIN: On a pomt of
order

SHRI BHUPESH GUPTA: We had
to take all this time because Mr.,
Chavan brought in his motion about
the Select Committee. I am not
to

(Interruptions)

THE DEPUTY CHAIRMAN:' Crder,
order. I have to conduct the business
of the House. If Mr. Chavan made
certain changes according to  your
suggestion

SHRI BHUPESH GUPTA: Not om
my suggestion.

THE DEPUTY CHAIRMAN:
or on his own volition, then it wae
for the hon. Member to point out to
the House that he will need more
time. No such thing was done

SHRI BHUPESH GUPTA: I did it.

THE DEPUTY CHAIRMAN: Pleage
listen to me.

SHRI BHUPESH GUPTA: 1 told
the Chairman. Every time I got the
chance I cleared the point. When Mr.
Chevan brought in the BIill and later
when he moved hig amendment, on
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every occasion I objected. You can-
not say that I did not object at all.
I did object.

SHRI RAJNARAIN: On a point of
order. % grq & fore wx @r g

SHRI BHUPESH GUPTA: My point

is that we want reascnable discus-
sion I do not think that reasonable
discussion has taken place. T have
many constitutional and legal points
to make over this matter which
affects the autonomy of eight of our
States, indeed of all the States of
India, over a matter in which the
Chief Ministers gre affected, over a
matter in which such powers are
sough! to be exerciseq from here as
would practically set aside the States.
Obvicusly on such a matter I am
not going to listen to the dictates of
the Congress Party.

THE DEPUTY CHAIRMAN: You
have spoken for a long time on this
Bill ang T think the Chair also must
be given the discretion tg direct the
debate. Otherwise why do you have
the Chair in this House if you can
go on talking for any length of time?

SHRI BHUPESH GUPTA: Al the
time 1 am being opposed.

THE DEPUTY CHAIRMAN: I will
direct the debate,

SHRI BHUPESH GUPTA: Madam,
it 1 think you gare unrcasonable I
have the right to make a sub-
mission.

THE DEPUTY CHAIRMAN: Whe-
ther reasonable or not you may take
five more minutes. That is the last
I have to say.

SHRI BHUPESH GUPTA: I will
not go. You may get rid of me. Call
the Marshal. No, no. I will not sit
down. I would rather be suspended.
1 will not go. I shall not sit
down. I have my right to be heard
here on my State of West Bengal
You have been treating us like this.
What do you think we are?

THE DEPUTY CHAIRMAN: What
do you think you are? You are hon,
Members of Parliament,

SHRI RAJNARAIN: On a point of
order.

THE DEPUTY CHAIRMAN: What
is your point of order?

M URATOAW . WO @ATEE W
gr¥7 az § 5 o e agE W o
gz ®1 fagde T g39 § | fewdw
TIATEI W 7 & o7, S qg wIwAT
arar & {3 @ ¥ wg famr 5w
AT ATg9 ¥Y 79 & §IA HTH FAT
g 1§ IE-wTIE WA |TEAr
g1 99% xR I A A ey fr afed
Y Tgt g ooy @1 fr @ faw = ww
T # ) wer wfgy, sEd AR
Iy gm fafee & oy A7, el oW
frfreeT & T Y, TN EW AT T2
§ fF @ o fagow &Y g7 T WY
T oAk mOw AmE Ty T
® ¥ fo G@r oa@ § T €@
It was never decided in the Business
Advisory Committee. v} WY q¥ a7
& T Wt |

SHRI BHUPESH GUPTA: We
have not. That is what I say. Let
it go to the Business Advisory Com-
mittee again. Let it go there again.
We have not decided,

Y THAATCAY : TH | TERA ¥

qa@  WIEw Agr den Sy |
I walked out of the Business Ad-
visory Committee. # Y fasraa geuTy-

¥ FAE F ATHPT FT T TATHET |

SHRI M. GOVINDA REDDY (My-
sore): Madam, the Business Advisory
Committee fixed the time for this
Bill.

(Interruptions)
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THE DEPUTY CHAIRMAN: Order,
order.

SHRI M. GOVINDA REDDY: The

proposals of the Business Advisorr |

Committee were put to the House
and then alsg there was no objection
raised and the House accepted the
programme

SHRI RAJNARAIN: I objected.

SHRI M. GOVINDA REDDY: When
the House has accepted the proposals
of the Business Advisory Committee,
no hon. Member can go against it.

(Inwerruptions)

THE DEPUTY CHAIRMAN; Order,
order.

SHRI M. GOVINDA REDDY: 1
say no Member can go agaist it
The Chair has the discretion to ex-
tend the time given by the Business
Advisory Committee. Therefore no
Member is in order when he asks for
something which ig against the deci-
sion of the Business Advisory Com-
mittee. That is one thing.

Madam, I humbly submir that in
this House t'me and again—i. is an
every day ccontrronce—that  threats
are yitered to the Chair. This is a
thing which this House should not
tolerate. If tinis happens then I
think law-abiding people or Mem-
bers of this House whg observe de-
cency and decorum and who follow
the rules of procedure will find it
difficult to sit in this House, especial-
ly when there are disorderly scenes
and defiance of the Chair, even insult
of the Chair. These have been seen
almost everyday. 1If this sort of a
thing is allowed, Madam, then Par-
liament and this Rajya Sabha will
become a mockery, I may humbly
submit to thz Chaiy that the Chair
should be firm and no defiance of
the Chair should be allowed. If a
Member thinks it fit to shout io the
Chair or if he insults the Chair in
any way, then the Chair should ex-
pel that Member.
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SHRI BHUPESH GUPTA: Why do
you allow him to say all this? I

* have never insulted the Chair.

SHRI M. GOVINDA REDDY: This
sort of a thing we cannot tolerate.

SHRI BHUPESH GUPTA: We can-
not tolerate this.

SHRI M. GOVINDA REDDY: I
think some of us will have to leave
the House.

SHRI BHUPESH GUPTA: Some of
us will not leave the House, We shall
bhe expelled.

SHRI I. K. GUJRAL: The hon.
Member Shri Rajnarain has ques-
tioned the proceedings of this House
in the past.

SHRI RAJNARAIN: Noil of the
House, bul of the Business Advisary
Committee.

THE DEPUTY CHAIRMAN: Please
sit down. Why should you not let
him finish?
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THE DEPUTY CHAIRMAN: He is
rising on a point of information.
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SHRI I. K. GUJRAL: Madam, on
‘he 29th May you were presiding
and I am quoting from the proceed-
ings of the House. You hag said:

“I have {o inform Mempbers that
the Business Advisory Committee
at its meeting held today has re-
commendedq allocation of time for
Government and other business as
follows . . .»

You wernt on to give the details
and item (6) there reads:

“The Central Industrial Security
Force Bill, 1966  ...... 1 day.”
Having said thaf, Madam, Mr.
Rajnarain is not on recorg at ail of
having objected to ii{; Mr. Bhupesh
Gupta is also not on record of hav-
ing objected to it. This was also
reproduced in the  Parliameniary
Bulletin Part I1I of Monday the 29th
May in almost the same language.
The House having adopteq it, it be-
comes the property of the House
and the programme is laid down by
*he House itself. Now one hon. Mem-
ber has chosen pot to abide by this
and the Chair has been kind enough
to extend the time and instead of
one day we are now touching eight
{o nine hours and we have been . ..
(Interruptions) I am in possession of
the floor.

THE DEPUTY CHAIRMAN: Order,
order. Be reasonable. It is not a
question of binding the House or not
binding the House. It is a question
of allotment of time and even if
there was more time to be allofted
the Chair has the discretion. The
‘Chair hagq given two more days and
we must finish it today and I shall
set a time limit for each speech ¢nd
if you cannot abide by the Chair's
ruling I shall see that it does not go
in the proceedings. There must be
some kind of method evolved to run
the parliamentary system. We can-
not run amuck; we just cannot run
-amuck. We are all hon. parliamen-
iarians and if the Chair is placed in
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this position the Chair must do its
duty. I have been lenient in allow-
ing Mr. Rajnarain to speak for over
45 minutes. I have been very leni-
ent in calling wupon Mr. Bhupesh
Gupta to speak but let me remind
fhe House that leniency does not
mean that the Chair cannot direct,
The Chair will direct and Mr. Bhu-
pesh Gupta will continue his speech,

SHRI BHUPESH GUPTA: Madam,
can I make a submission on what
you have said? We have not ques-
tioned your right of direction; so
why raise this thing? If we think
that that direction should be modi-
fieq can't we tell you ihat? This is
all that we have done. Your right
of direction is not challenged.

THE DEPUTY CHAIRMAN: You
may take ten minutes ang finish.

SHRI BHUPESH GUPTA: No,
Madam.

THE DEPUTY CHAIRMAN: Please,
Mr. Bhupcsh Gupta. Then I will pass
on ito ‘he next man.

SHRI BHUPESH GUPTA: 1 know
that we are not heard here. Every
day we were our lungs out here and
get our nerves racked by the Con-
gress Party here. I know they are
in 3 majority here but I hope when
we are in a majorily this practice
would not be followed. I trust our
people in the States will not emulate
this, )

SHRI M. GOVINDA REDDY: You
must thank your starg that the Con-
gress Party is so indulgent.

SHRI BHUPESH GUPTA: Madam,
he was quite right to reaq it out but..

THE DEPUTY CHAIRMAN: Do you
want {0 speak on the Bill or not?

SHRI BHUPESH GUPTA: That
point must be settled first; the mis.
understanding must be removed.

THE DEPUTY CHAIRMAN: This
cannot go on; we have to abide by
the rules of procedure,



SHRI BHUPESH GUPTA: I am not
going against the rules of procedure,
All T am saying is this. Mr. Gujral
said something and I want to set the
records straight by telling you the
correct position. I am not violating
the rules. Can't I do that even? All
I say is, when you read out the deci-
sion of the Business Advisory Com-
mittee we generally don’t object but
you will understand that even you
angd others, whatever may be the
reasons, have exiended the time. The
Government zlso felt that the matter
needed more time, Therefore if the
decision of the Business Advisory
Committee has been changed and
modified—not only we had been party
to it bui the other side also had been
party to it—can’t we

THE DEPUTY CHAIRMAN: Pleage
come back to the business.

SHRI BHUPESH GUPTA: But what
do you say lo that?

THE DEPUTY CHAIRMAN: Please
come back to the Bill or else I call
the next Member.

SHRI BHUPESH GUPTA: I say
that all of us modified it.  (Interrup-
tions) Anyway, I do not wish to say
very much since you have given the
direction. I know our voice is not
heard here. I would tell my col-
leagues in the Opposition: When you
go to the Business Advisory Com-
mit'ee be watchful.

SHRI RAJNARAIN: I was
tul.

SHRI BHUPESH GUPTA: Madam
Deputy Chairman, I am coming. We
shall tackle the Business Advisory
Committee; we shall deal with all
the Committees of which we are
Members. 1 have understood how to
behave in the Business Advisory Com-
mittee. Now, I will conform to your
direction.

‘watch-

Well, I wanted to say very many
things but I do not wish to do so,
because . . (Interrup®ons) 1 know
they will not even expel me; what
can I do?

SHR] RAJNARAIN: The Chair s
very reasonable to you; g0 ghead. The
Chair will give you at least half an
hour.

SHRI BHUPESH GUPTA: If the
Chair goes that I will be killed by
kindness. Madam Deputy Chairman,
1 had many constitutional and legat
points to make but unfortunately 1
have not beepn allowed to make them
because of your direction and the
world shoulg know that 1 had a big
case to make here but in deference
to the gireclion of the Chair I could
not do so. I do not know why the
Chair gave this direction. Of course,
you are the best judge of your
actions but it comes to this that I
have been precluded from stating the
case of the States of the Indian Union
and of the working people. Having
said this, may I just sweepingly touch
on one or two points?

SHR] RAJNARAIN: Within half an
hour you finish.

THE DEPUTY CHAIRMAN: Mr.
Rajnarain, you are not in the Chair;
you cannot give directions.

SHRI RAJNARAIN: I said that {he
Chair is very reasonable. You have
been very reasonable to Mr, Bhupesh
Gupta and to us.

SHRI BHUPESH GUPTA:; Madam,
you look at the clock; I shall keep
to your direction but the trouble Iis,
anyway, the upshot will not be gcod.
I shall only refer to one or two
things.

First of all there is the question of
constitutional competence. I say we
are not really competent to under-
take this legislation and hon. Mem-
bers should consider this point. I
wanteq to give arguments about this
to friends here but

THE DEPUTY CHAIRMAN: I have
to inform the House that the Prime
Minister will make a statement on
West Asia at 5 o’clock this evening.

SHRI BHUPESH GUPTA: Very
good; let her make that. I hope you
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have not fixed any time limit for the
Frime Minister.

Now, Madam Deputy Chairman,
that was about the constitutional com-
petence aspect. (Interruptions) Now,
do not disturb me because you must
make it possible for me for putting
in as much as I can within the con-
fines of the Chair’s direction. 1 am
now virtually in detention.

THE DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, your comments are
uncalled for.

SHRI RAJNARAIN: It is very
necessary.
SHRI BHUPESH GUPTA: I said

they should not disturb me so that
I can put in as much as possible. I
am not reflecting on you; I am tell-
ing them that they should not dis-
turb me. 1 believe T am myself un-
called for. Some day I am bound to
be i0ld that I am uncalleq for.

Now, this Bill wviolates the auto-
nomy of (he States, This is the
second point. The first one
was the constitutional point. That
is eviden in the Bill itself. Now

I understand from the States’ Minis-
ters, from the various sources not
officially stated yet in public that not
a single Chief Minister of the non-
Congress States was consulted. Before
last year some State Ministers were
consulted and Mr. Chavan himself
told me that Mr. P. C. Sen, the West
Bengal Chief Minister, was against
this Bill. He had held that this Bill
would impinge on the autonomy of the
States and now it is admitted by
them that several Congress Govern-
ments in the States also do not like
this measure on the ground that it
impinges on the autonomy of the
States and I think today we can cer-
tainly say it with greater force and
greater validity, Now, all the non-
Congress Governments should have
been consulted and certainly we can
take exception to the fact that none
of the eight non-Congress Govern-
ments was consulted in this matter. I
think we can rectify this now that
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they have agreed to refer this to the
Select Committee so that they can be
brought in as witnesses before the
Select Committee. My next point re-
lat<s tc the question as to which under-
takings this Bill applies. This Bill
relates also to  State Government
undertakings. As you will see, it
states here: ‘a Government company
as defined in section 617 of the Com-
panies Act, 1956 If you refer tp sec-
tion 617 of the Companies Act you
will find that any company which has
been set up by a State Government
where it has got 51 per cent of the
shares would be included as a Govern-
ment company and hence within the
jurisdiction of the Bill. Now another
point arises here. How is it that they
are making arrangements for certain
State Government undertakings
without even a reference to
the States and even against the opin-
ion of the Sfates? Don’t you 1ihink
this will create complications and
give rise to friction? That is to say,
without any consultation with the
West Bengal Government we are to-
day passing a legislation that takes
within its gcope certain undertakings
of the West Bengal Government pro-
vided they have 51 per cent equity
capital or share. Nof only that. Any
undertaking can be called a Govern-
ment undertaking if two State Govern-
ments have share in it, one 51  per

cent and the other some other per
cent. This is another aspect of the
matter.

Then, I say that not only public
undertakings but certain other under-
takings are also covered. Even private
undertakings but cerfain other under-
takings are also covered. Even pri-
vate undertakings can be included in
this Bill, i.e., the police force can
operate with regard to certain private
undertakings also. I would invite the
attention of hon. Members to clause
10 of the Bill and I shall very hurried-
ly read it:-

“(b) to protect and safeguard the
industrial undertakings owned by
the Central Government together
with such other installations as are
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specified by that Government or any
other officer empowered by the Gov-
ernment in that behalf, to be vital
for the carrying on of work in those
underfakings, situate within the local
limits of his jurisdiction;”

I suppose that certain officers in the
Durgapur steel plant can say that
certain other undertakings which may
be in the private sector are necessary
and vital for carrying on the work of
the Durgapur plant so the  special
powers of the State Government will
be available to that undertaking also.
Therefore, the clause is much larger
than the text of the Bill would suggest.
I would ask you to consider it.

The next point is with regard to
any office under this Bill the Industrial
Security Force can carry out search
without warrant, arrest without war-
rant. As you know, under the Crimi-
nal Procedure Code a cognizable of-
fence is one which attracts punish-
ment for three years and more, Here
an offence which may attract punish-
ment for six months or even less
would be treated, for 2ll  practical
purposes, as a cognizable offence, In
this case any member of the Indus-
trial Security Force can carry out
search and arrest without warrant
disregarding the magistrate altogether.
That, again, is an enlargement of the
Criminal Procedure Code through the
backdoor and investing this extraor-
dinary power to the members of the
Security Force. I musi say Mr. Cha-
van, when it was pointed out to him,
said, “It is a serioug thing and it will
be considered”. Therefore, I am very
fair {0 him. He saw this point. Here
again you will find about the arrest
the person can arrest and so on with-
out warrant.

Now, he said that it 1s the watch
and ward and this force will be on
the same footing. This is not gt all
true for the simple reason that the
watch and ward has got the same
rights as private citizens. I can start
legal proceedings against them, as I
can start against any private citizen.
The Industrial Force will be protected
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here by certain provisions of the law.
They will enjoy certain immunities
which available to the police force.
Therefore, they are not on a par
with the private citizens or with the
watch and ward. They enjoy certain
extraordinary and special police
powers in this respect. If is not an
accident that jn such matters the
sections which apply to the police
force alsp apply to these Forceg here.
You will find in clause 20 that the
Payment of Wages Act, the Indus-
trial Disputes Act, the Factories Act
and similar other Acts will not apply
to this Force. Therefore in the in-
dustrial empire or set-up we are creat-
ing a Force which will not be gover-
ned by the normal labour relations
or the employer-employee re-
lations, but will be govern-
ed by the discipline and code
of conduct that govern the police.
Essentially you are not only creating
a police force, but actually you are
operating in the States’ territory.

I do not wish to gay very much. I
could have said much. Therefore, you
will see that you are creating really
a parallel police force on the States.
It is bound to give rise to  political
complications and legal complications.
I would have understood even legal
complications, but it would create
serious friction and to put it mildly
certain irritations and all that. Why
should Mr. Annadurai, why should
Kerala, why should U.P. have g whole
Central Industrial Security Force, and
I call it police force, spread over, be-
cause there are certain industrial
undertakings? If this is carried to
its logic, it means that in the States of
the Indian Union there will run a para-
1lel police force and it would cost here
Rs. 155 crores. After three years it
would be Rs. 4 crores and so on. This
is absurd. That should be avoided. If
the State Government could protect
all your Central Government’s life and
property, certainly they could be re-
lied upon to protect public undertak-
ings also. What has happened to the
couniry that the State Governments
could not be trusted for this? What is
the reason for the lack of confidence
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in the State Governments? Ig it just
because non-Congress Governments
have come into existence?

HON. MEMBERS: No, no.

SHRI BHUPESH GUPTA: You
should not exhibit such lack of con-
fidence in the State Governments. That
miljtates against the federal structure.
I should, in all seriousness, like to
say that this ig the worst type of
“gherao” Mr. Chavan is guilty of. This
is “gherao” of the State, “gherao” of
the working-class, “gherao” of the
Constitution. Mr. Chavan is guilty
of the biggest political and constitu-
tional “gherac” in the country today,
thanks to this measure. If anybody is
really indulging in any  grandiose
scheme of “gherao” of the Constitu-
tion, of the States, of the economy of
the working people, it is Mr. Chavan.

Finally one point and I sit down.
The Bill is patently “anti-working-class.
The whole scheme has been conceived
because of the failure of the industrial
and labour policy of the Government,
because of the failure of the economir
policies of the Government, because of
the great discontent. They do not
wish to meet this discontent by rea-
sonable polices and by a modification
of their policies. Hence they are
creating a force of terror and intimi-
dation against the working people,
which would be, according to the pro-
visions here, at the back and call of
any industrialist of the country. Today
our working people is faced with an
Army, with a State force, apart from
the police force, which would conti-
nually threaten it and it would be
available to the private capitalist even
to suppress ony struggle, agitation
and so on. Therefore, let us be clear
about it. It has been conceived In
malice against the working class. It
is a 'measure which permeates with a
spirit of hostility against the working-
c’ass. At the same time, it breathes
the spirit of the monopolists who In
the United States of America and
certain other countries maintain pri-
vate armies. They at least maintain
private armies, but here we are at the
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expense of the public exchequer pro-
ducing a State police force to be at
the disposal of the employer class, the
capitalist class, to be used against the
working people. This will spoi1l the
industrial relations in the country,
but we want to develop better indus-
trial relations in the country.

Finally, as far ag the loss of property
is concerned, let us not talk about jt.
Our working people are excellent
people. Our working people are second
to none in their patriotism. They love
the creations of their labour. They
love it like g mother who loves her
children. But here they proceed in
such matters with the distrust of wor-
kers, from a posture of hostility
against them. If property js being
wasted in the public sector under-
takings, it is because of the misman-
agement. The other day the Pande
Committee Report came out. It shows
that due to mismanagement in Durga-
pur by the management, Rs. 16 crores
have been lost. We have information
at oup disposal to show how they in-
dulge in blackmarketing the goods
of the public sector undertakings,
how corruption takes place, how ma-
terialg are removed. I have apprised
the Minister about Bhilai and other
places in Madhya Pradesh where it
was shown that some top engineers
were gstealing away the properties of
public sector undertakings and selling
them in the black market. Therefore,
I regret to say that when measures
are needed in order to stop corruption
in high places, mismanagement in
industry indulged in by the bureau-
cratic misfits all along, here we are
considerin® a measure which is hogtile
in spirit against the working people
and against the States’ autonomy,

I only hope the working people of
the country, the Central Govern-
ment’s and other employees will rise
against this measure in their trade
unions and elsewhere. I do  hope
every Chief Minister in the country,
whether he be a non-Congress Chief
Minister or a Congress Chief Minis-
ter, every State Government, whether
it be a Congress Government or non-
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Congress Government, woulg be jeal-
ous of the rights, very limited indeed
under the Constitution, given to the
State. The State autonomy has got
to be defendeq the working class
interest has got to be defended. I
hope that the parallel police force
which is now sought to be projected
in the State in order to undermine the
autonomy of the State, to intimidate
the working people, to surround the
non-Congress Ministries, will be resis-
ted by the combined strength and
unity of all those who stand for com-
mon decency in public life. We wish
well of the constitutional processes in
parliamentary democracy. We oppose
this Bill; we oppose this Bill with all
the hate we can command against it;
we oppose this Bill with the hatred
ot the working class; we oppose this
Bill as a pernicious blot on the legis-
lature; we oppose thig Bill as a child
and progeny of a bankrupt, anti-
working class, anti-democratic Gov-
ernment. We do hope the public
opinion in the country will be roused
1o reject it.

Only one word more. 1 would ask
him to read the editorial of the
Amrita Bazar Patrika. Only  with
your kind permission I would like to
read that and then sit down because
I have stated enough. Only with this
I will end my speech. I end with
this observation of a paper which is
certainly not Leftist. It is the leader
of the Amrita Bazar Patrika of June
3rd—‘Tll-conceived”. Thiz is what it
says:

“On the following day the Gov-
ernment sprang yet another sur-
prise on Parliament by introduc-
ing the Central Industrial Security
Force Bill which, it may be remem-
bered, was the former Home Minis-
ter Nanda’s pet-child. Mr. Nanda’s
move tn create g Central security
force for the better protection of
certain industrial undertakings was
not welcomed. nay it was strongly
opposed, by many States even
though they were Congress-govern-
ed. For the 'move was a clear re-
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flection on the capacity of the State
Governments to protect properly
industrial undertakings located in
their areas. In the changed politi-
cal set-up the Bill, when passed
into law, may even poisen Centre-
State relations.
# * *® *

But did not political prudence
and normal courtesy demand con-
sultation by the authors of the Bill
with the State Governments?

*® * L] %

The Union Government is virtu-
ally seeking through this measure %o
create a “parallel police force”.”
Thank you.

SHRI VIDYA CHARAN SHUKLA:
Madam Deputy Chairman, I am very
thankful to the hon. Members who
have taken part in this debate. Most
of the difficulties of Members relate
to two main points, One comes under
the general heading of constitutional
and legal matters about which many
Members have expressed their opinion
from both sides of the House. The
Law Minister also had the occasion
to intervene in this debate in the ear-
lier stage where he tried to set many
of those doubts at rest. Madam, be-
cause of this, I do not want to go
in detail into these constitutional or
legal matters, and secondly also be-
cause this Bill is being referred to
the Joint Select Committee where hon.
Members belonging to both sides of
the House will have an opportunity
of going threadbare into the prov-
isions of this Bill and remove what-
ever constitutional or legal lacunae
it may have. 1 do not say that this
Bill has any constitutional or legal
lacunae, but if this Bill has any such
thing, it could be removed at the
Select Committee stage.

The other difficulty that the Mem-
bers have had and which they have
pointed out ig regarding the question
of encroachment on the rights of the
States by this Bill. Madam, I will
say a few things briefly about this
point. Fimgt of all reading through
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the Bill 1t would be apparent that the
Bill 15 solely designed to streamline
the watch and ward organisations in
the various public sector undertakings.
By experience we have found that
haphazardly recruited, ill-trained and
il-equipped watch and ward staff
cannot look after the public property,
cannot look after the public sector
installations. It 1s absolutely essen-
tia] that we have a well regulated,
well trained, well disciplined and well
equipped force to look after installa-
tions mto which thousands of crores
of rupees of this country have gone.
It 1s not a question of taking over
the functions of the State police. As
the hon. Members might recall, the
local State police hag not been guard-
ing the 1nstallations or the local State
police has not been doing the watch
and ward duty in the various public
sector undertakings. The local police
has been doing the normal law and
order activities and they have been
maintaining public order, and even
after this Bil] 15 passed and an Indus-
trial Security Force 1s created ‘the
State police will continue to do the
same work which they have been
doing so far I want 'to emphasise
this point again and again that this
force 1s not going to take away even
a small part of the work of the local
police force The local police force
m the variouws public undertakings,
whatever they have been doing sp far,
will continue to do that Therefore,
their responsibility and sphere of
activity will not be restricted by this
force.

5t TR : G T2 A Wl &
frafad, ag aqaned |

SHRI VIDYA CHARAN SHUKLA:
I have already said and again I say
that thjg force is mainly meant for
watch and ward duty, to protect the
installations, to protect the stores of
the public sector undertakings, with-
in the promises of the industrial un-
dertakings (Interruption) I am very
sorry that most of the Members who
spoke with such vehemence about this
have not apotermated thase provisions

!
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n the Bill. That 1s why I am going
into this matter 1 a little detail.
Again I want to assure the hon. Mem-
bers, particularly of the opposition,
that this force 1s not gomng to take
over any law and order duty. This
force 1s not gong to take over any of
the duties which the State police 1s
doing at present. Organising the
watch and ward a little better and
amalgamating the Fire Fighting Ser-
vices in the various public undertak-
ings into the Security Force—these
are the two main arms of this Bill.

There are a few doubtful poimnts
which the Members have raised on the
basis of the Constitution, on the basis
of this law and that law. As I have
already stated, all these pomnts can be
considereq very properly. We have
already considered them in an 1n-
formal gathermg of various Members
who took part in this debate That
1s why after consulting them we
thought that i1t would not be proper
o go through this Bill without re-
ference to a Joint Select Commuittee
because hon Members belonging to
both Houses raised certain doubts, and
this proves that the Government 1s
not interested 1n rushing through this
measure. We do not want fo rush
thiys Bill ¢hrough this House and that
House and ‘make it a law. As a mat-
ter of fact this Bill has nothing to do
with politics whatsoever. It has
nothing to do with gheraos . It has
nothing to do with labour disputes or
labour trouble Tt 1s not meant to
suppress any legitimate labour activi-
ties. I would recall that this Bill—
the hon. Members must note this—
that this Bill was introduced in this
august House before the general elec-
tions, much before ‘the question of
gheraos arose in this country. If this
matter was related to gheraos, if we
were concerned about gheraos and to
fight that we have brought this in,
then hon Members with justification
can say that we want to fight those
things with the aid of this Bill I
will again remind the Members that
this Bill was introduced in this House
much before all those contingencies
arose in this country This will go to
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prove that this is a common law Bill
which is only 1esiricted to the aims
and objects as we have stated in the
Bill. So, I hope that the Members
will agree with me that this Bill has
no politics, this Bill does not seek to
restrict the rights of the State Govern-
ments in any manner. I can assure
the House that if it does restrict the
functions of the police force or of the
State Government, at the Select Com-
mittee stage we can consider it and
if there is any objectionable feature,
we can even consider to remove it.
I can assure the House and the coun-
try that the intention of the Central
Government is not to resfrict the
rights of the State Governments in
any manner. As far as this measure
is concerned, we are only interested
in effectively protecting the public
property in to which thousands of
crores of public money has gone. That
is our sole aim in bringing this Bill
before this House and I would say
that to this laudable aim there should
be no objection and ne controversy
as far as this House is concerned.

Madam, I have covered most of the
poinis as far as the question of the
encroachment upon the rights of the
States is concerned. There is one
small point about the labour activities.
Some Members were concerned that
this Force might be used to suppress
the legitimate labour activities. I can
assure the House that this Force is not
meant for suppressing any legitimate
labour activities anywhere ang this
will not be used for that purpose, ex-
cept for the purpose which I have al-
ready stated here. It is rather un-
fortunate that some Members have
doubted the very bona fides of this
Bill and have imported or tried to
import politics into it. I woulg again
emphasise that this Bill has no politi-
cal considerations, this Bill does not
seek to restrict the rights of the State
Governments; it s a pure and simple
watch and ward Bill. We want to
create an effective watch and ward
service for the public undertakings.
It there are any objectionable features,
‘we will be prepared to consider them

!
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and see that they are all put in a
manner which will not affect the sus-
ceptibilities of the State Governments
or take away any right which legally
and constitutionally belongs to the
State Governments.

Madam, with these words, I would
commend the amendment which the
hon. Home Minister ‘moved ‘o refer
this Bill to a Joint Select Committee
of this House and the other House and
I hope that this House will accept that
amendment of the hon. Home Minis-
ter,

THE DEPUTY CHAIRMAN: The
question is:

“That the Bill to provide for the
constitution and regulation of a
Force called the Central Industrial
Security Force for the better pro-
tection and security of certain
industrial undertakings be circulated
for eliciting opinion thereon by the
31st December, 1967.”

The motion was negatived.

SHRI BHUPESH GUPTA: Madam,
I move:

“That in the notice of amend-
ment dated the 5th June, 1967, in
the motion for reference of the Bill
to a Joint Committee of the Houses,
for the words “the first day of the
next session’, the words and figures
‘the first day of the last session in
1971’ be substituted”.

THE DEPUTY CHAIRMAN: The
question is:

“That in the notice of amendment
dated the 5th June, 1967, in the
motion for reference of the Bill to
a Joint Committee of the Houses,
for the words “the first day of the
next session’ the words and figures
‘the first day of the last session in
1971’ be substituted.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

“That the Bill to provide for the
constitution and regulation ot a
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Force called the Central Industrial
Security Force for the better pro-
tection and securily of certain
industrial undertakings be referred
o a Joint Committee of the Houses
consisting of 45 members; 15 mem-
bers from this House, namely:—

(=

. Shrimati Violet Alva,
Shri K. S. Ramaswamy,
. Shri M. P. Bhargava,
Shri M. Govinda Reddy,
Shri Nand Kishore Bhatt,
Shri Akbar Ali Khan,
Shri B. K. P. Sinha,
Shri M, M, Dharia,

. Shri Krishan Kant,

. Shri Bhupesh Gupta,

. Shri K. Sundaram,

. Shri Rajnarain,

. Shri Banka Behary Das,
. Shri D. Thengari and
15. Shri A. P. Chatterjee

il S

—_ e b e
B W~ o

and 30 members from the Lok

Sabha;

That in order to constitute a
meeting of the Joint Committee the
quortrm shall be one-third of the
iotal number of members of the
Joint Committee;

That in other respects, the Rules
of Procedure of this House relating
to select committees shall apply
with such variations and modifica-
tions as the Chairman may make;

That the Committee shall make a
report ¢o this House by the first day
of the nexl session; and

That this House recommendg to
the Lok Sabha that the Lok Sabha
do join in the said Joint
Committee and communicate
this House the names of inembers
to be appointed by the Lok Sabha
to the Joint Committee.”

The motion was adopted.

The amendment moved by
Balachandra Menon was barred.

[ 6 JUNE 1967 ]
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THE DEPUTY CHAIRMAN: The

next item on the Order Paper—the

Passports Bill, 1967. Shri Surendra
Pal Singh.

Y THATAR (I FW ) : AT
§TE ATET | AT AT T ATHE AT AL 8 fF
gufy dfaam & a § & 571 g 997
| "fqae F A0 qrEgar § S9d
AR 1965 & a ar§ fagas g7
fadr 3 &Y = wFar §, SEET TG
ST H A0 | FA gAR A A
MwAe JHEY, TOWENT, ¥ FEH
We FV GET AN H | {1 wrwr o
AT T SATGAT & SEHT A TAT AT |
sad i 7gr & % gt 1965 F a1e
FE7G F(Tas an associate language.

Saqwafa : T@FT haAT g1 T
F ol

=Y TrsrTeaw ;& ooy et %
@ § gfe
SHRI AKBAR

(Andhra Pradesh):
given a ruling.

ALT KHAN
The Chair has

THE DEPUTY CHAIRMAN: [ can-
not

(Interruptions)
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‘65. ..
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